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Hon, D.XK, Agrawal, J.M.
Hon, K. Obayya, A.M,

This application unger section.19 of the
Administrative Tribunalls ACt, 1985 has been filed '\3;
aggrieved with the order of transfer dated 6.3,90
(Anre xure 23). The facts érg that the applicant
was posted as Superintendent, Post Offices,‘Sitapur
and transferred as Assistant Direétor,_Agra Region
carrying special pay of kFZOO/;. Thevqrderr5f“transfef*\
has beenPcRallenged on a number, of grourds, The =
allegation of malafide made afa@nst Shri B.P, Singh,
Director; Postal service do not inspire confidence
and in any case, we are unable to find out nexus
in the allegation made by‘the applicant against eéggé
the above'said Director, PostallServices and the S
impugned order of £ransfer. On the other hang, we
have examined the file. The transfer in questionhas
been made without any spigma on the applicant, He

pay of g 200/-., It @ppears to us that the Post Master
General hag applied ming before-taking a decision «v.
&F transferring the applicant from Sitapur to Agra,
Tren, transfer is an incident of Service.Courts have
got to be slow in interfering with t he orders of
transfer unless there are established malafide or
arbitrariness appearing on the face of it. In the
Circumstances weare not inclined to interfere with
order of transfer in question, Consequently, the
Plication is dismissed without any order as to

ts,
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EEFORE THE CENTRAL ADMINISTRATIVE, TRIBUNAL, .LUCKNOW BENCH,

C

LUCKNOW,

APPLICATION M. F8  oF 199 U,>
DISTRICT SITAPIR

BETWEEN

Radhey Shyam Gupta, aged about 51 years eee &pplicant

versus
Union of India and others e+« Respondents,
SCHEDULE=A : y
. . k
1., Application under sec., 19 of the Z ;é/O
Aministrative Tribusal Act, 1985, ‘ \
2. amnexure No.23~ A photostat copy of the 4?

letter dated 6.3.19900

st
Lucknows : APPLIL.

‘pated,March| 171990,

| X
AW
LA« 3 ’C\/y\zﬁ%{? ’

NS g



o=

‘« EEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL, LUCKNOW BENCH,
|

1
[}

LUCKNOW.
APPLICATION No. /9 | of 1990 KL)

]
District Sitapur,

'Radhey Shyam Gupta, aged about 51 years ... Applicant

- | Versus

sk
Union of India and others ees Respondents,

SCHEDULE: ‘B!
|
1, Annexure Noo.A-1 :- Photo copy of the order dt.26 8. 1988.
' ’22?(. - /[" /9

Photo copy of ordéeér dt. 7.2.1989,

2, Annexure NoO.&A-2

.

\, EE

3. Annexure No.#-3 3 Pho‘bo copy of order dt.21 2,1989
4, Annexure Noei-4 3 Photo copy of order dt.l1.4. 4289
| ; 20-2{

5. annexure NO,a=5 3 Photo copy of the statements of
recovery, 29 22

‘F
Photo apy of order dt, 21.7.1989
24

7. Annexure Noei=7 3 Photo copy of letter dt.27.7. 1989. 29

6. Annexure No.,A=-6

8. Amnexure No.A-8 s Photo copy of letter dt.17.8.1989. 26

9, Annexure No.&=9 Photo copy of orddr dt, 17.10.89.-— 27

10.annexure N .A-103 Phobo copy of letter dated 20.10. 19%?
-2

li.Annexure Noe.aA-11 s Photo copy of letter dated 20.10. 12789
— 2
12, anrexure Nooa=123% Photo cppy of letter dt.8.12.1989.—3p

18, Amnexure No.#A-133 Photo copy of letter dt.20.7.89%.- 3/-
' —~=3Z2

14, annexure No.A-14:; Photo copy of letter dt.21.7.1989._93

15. ammexure No.A-15: Photo copy of letter dt.4.8.1989.— JZ,

16, annexure No.A-16: Photo copy of recovery chart dt.31.8. 8‘:

17. Amnexure No.&-17: fdo' ' —
i8, Annexyre N0 ,L18 ; Photo copy of letter dt.12.9.89. -~37
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19. anrexure m.A&39-Photo copy of order dt.31.12.1989.

28-4]
20.amnexure No.,A20- Photo copy of detter dated 21.7.1989,
— 42
21, Annexure No,A-21:; Photo copy of letter/ditmo dt.31.7.89.
§3-44
22, Aamnexure No.a=22 $ Photo copy of letter dt.20.,4.1989,
' impugned b

23, Amnexure No.&~23 : Photo copy of/order dated 6.3,.1990

— 46

LucknowsDated APPLICANT

March \—-+1990.

!
i
|
i
!
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, LUCKNOW BENCH,

LUCKNOW

Application No, 7é)

of 1990 (L)

District Sitapur,

EETWEEN

Radhey Shyam Gupta, aged about 51 years,

son of Sshri Kripa Dayal Gupta, at present working
. [

as Superintendent, Post Offices,Sitapur,

resident of village & Post Chhetaunia,

District Lakhimpur Kheri.

versus

'
i

oo Applicant

Y
\

1. Union of India, through secr?tary, Department of Post,

Dak Bhawan, New Delhi.

]
i

2. Chief Post Master General, U,P, Circle, Lucknow.
il

3. Director Postal Services, Lucknow Region, ZLucknow.

4, sri B.P. Singh, Director Postal gervices, Lucknow-

Region, Lucknow.

l1.Particulars of the applicant

i} Name of the gpplicant -

ii)'Name of father- -

i1ii) age of the applicant -

iv) Designation & Particu- _
lars of the oOffice,

v) Office address -

vi) address for seryice of -
notices,

ﬂax,u»—f\uj,,‘.,

"

A

| ese Respondents,

i
i -
ﬂRadhey Shyam Gupta

1
Late Sri Kripa Dayal Gupta.

|51 YearS.

Superintendent of Post-
Offices, Sitapur.

Office of the Supdt. of
Post Offices, Sitapur,

Supdt, of Post Offices,
Sitapur, U,P,



2.

3.

5.

6.

@

-2—

Particulars of the Responden

i) Union of India, through the gecretary,Department
of Post, Paiz Bhawan, New Relhi<110001,

ii)Chief Post Master General, U,P, Circle, Lucknows
iii)Director Postal Services, Lucknow Region, Lucknow,.
iv% Sri B.P, Singh, Director Postal services, Lucknow-

Region, TLucknow,

Particulars of the order against which the
application is mades

i) order Number | -No.ST&/256-XA/90/1,Dt.6.3.90
ii)pate - 6¢341990.

1.
j4ii) Passed By -' Chief Post Master General,

U.Po Circle, Lucknow, -

iv) Subject in briefs - Transfer of Postal Service
. Group 'B* Officers.

Jurisdiction of the Tribunal;

The applicant further declares that the subject matter
of the oxrder against which he wants redressal is within
the jurisdiction of the Tribunal

Limitation :

The applicant declares that the application is within
the limitation as prescribed in Section 21 of the
2dministrative Tribunals &ct, 1985,

Facts of the Case 3

1) That the épplicant entered the Postal Department
in the year 1959 and passéd the examination of
Inspector of Post Offices| in 1968 and was selected
ia P.S. Group 'B Cadre ag%inst outestanding quota
superceeding .a large number of Senior Officers vide
Director General, Department of Post, order No.9-18/87-

S.P.G. datEd 10.8. 1988.

2)The applicant was posted as Senior Post Master, Chowk,
Lucknow, vide Post Master General,U,P, No.STa/256-X4/

'88/1 Ch.II dated 26.8.1988,vide Annexure A-1.

Cfé&-*¢°>40f:2—~———”’
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3) Thag just-after completion of six months, the applicant
was transferred and posted as assistant Director Postal

services (P.C.), in the office of Post Master General,
UeP.,Lucknow, vide PeM.G., UsP. NooSTA/256-X4/89/1,

dated 7.2.89 annexure_a-2.

4) That the applicant was again transferred and posted as
Assistant Director Building and Establishment, vide
3 P.M.Gs U.Pe No.ST&/256/XA/89/1 dated 21.,2.1989 annexure

NOo £=3 4

A 5) That the applicant just after three months was again

transferred and postéd as Superintendent of Post Offices

) Sitapur, videGP,M.G. U,P. No.STA/255/X2/89/1 dt,11.4.89
Annexure No,2-4.

6) That the applicant had to clear a hgge accumulated arrear
of work at the posts,meriltioned in para 2),3),4) & 5)above,
which he cleared as an 6‘jutstanding worker, That the
applicant while working as Supdt.of Post Offices,Sitapur,

’{' . he handled 6 mis-approprf;iation cases of Govt.morey
) .over fifteen lacs from time deposit accounts and others
and also had to punish about 200 officials. As a recourse
o a recovery of Rs.1,23,225/- was made by the applicant
from delinguents only in‘ one case, A photostat copy in

this respect is annexed as Annexure No.5.Besides,large

number of officials were punished with reduction in
lower stage, removal from service, with-holding of
increments and recovery from pay in wvarious other casese.
The biggest Time Deposit fraud case of India over 12 lacs
was also got registered with C.B.I. by the applicant

with his extra ordinary efforts.

7) That while the applicant was in the Office of Chief Post

Master Gereral,U,P.,Lucknow, on 18,7.1989, as ordered by

Chief Post Master General, U,P.Lucknow,in File INV/M-3/51/
MW/%’I/& the RRIpoXRENKXNEZE pplicant met the respondent-3
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and briefed him about the C.B;I, case, The applicant also
vigited the Office of Respondent No.3 for'obtaining photo-copy
of the report ImxkexxepixkexgExfmrxEitimgxmkfigmuik in C.a.T.
case No,132/89-L S.S.Lal versus Union of Ihdia and others,
Knowing about the C.B.I. case, the Respondent No.3 felt some
grevibus heart and called upon the applicant to explain the
reasons of visit to C.P.M.G, On 18,7.1989 and his Office on

20.,7.89 vide his Nb.RDL/SC/@-lO/STPV89/3 dt.21.7.89,filed

as Annexure No.A-6. The Respondent No.3 and 4 did not feel

satisfied inspite of information” that the applicant was
deputed by C.PeM.G, as confirmed by C.P.M.G., U.,P. vide his
letter Mo.INV/M-3/51/87/8 dated 27.7.1989-annexure No,a-7,and

]
out of malice passed an unwarranted structure against the
applicant vide No.RDL/SC/M-10/STF/89/3 dated 17.8.89 amnexure

A=8 simply to destroy the fu&ure carrier of the applicant,

8) That one Sri Laxman Singp working as assistant Supdt.in
the Office of Respondent Nb.? being from the Respondent's
community and having closed %lliance with Respondent No.3 & 4
desired undue favour from th; applicant in connection with
an order of Judicial Magistr%te Ist,sitapur,dated 17.10.89 in
Case No.84/87(1013/89) reguiring production of documents
through the Clerk working un?er the applicant, but the
Respordent No.3 & 4 passed orders No.RDL/Staff/P.F./1S/1
dated 20.10.1989 and No.RDL/VIG/Ruling/13 dt.20.10.1989,
contrary to the orders of th% Court, true copies of orders
dated 17.10.89, 20.10.89 ard \120.10589 are annexed herewith

as annexure No.A=9, A-10 andiArli respectively, It will be

relevant to mention here thaé;Re3pondent No.3 and 4 did not

! :
take any action against Sri Laxman S:ingh, Asstt.Superintendent
inspite of a report No.SP/Con dt.8.12.1989- flled by the

applicant for his misbehav;our. True copy of the report

dated 8,12.1989 is annexed he;ewith as Annexure No,aA=12.

—
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9) That Jeep No.USX-3919 of the Supdt. Post Offices Sitapur,

which often remains attached with the Respondent No.2 & 3,
was purchased in 197¢ completed it's life of 8 years and

covered mileage over one lac sixty-five thousand, was required

under the rules to be put up before Motor Vehicle Disposal
committee as approved by Chief Post Master General,U,P.,
Lucknow, vide No.Tech.-a&/M=5/Dn./MV/Ch,III/2 dated 20.7.1989

Annexure No.aA-13, but the Respordent No.3 out of malice passe

Y

an unwarranted structure against the applicant to ruin his
future carrier vide his @ietter No.RDL/Tech./Jeep/STP/82/10
dated 21.7.89 and dated 4.8.89 against the codified rules

and orders of, the superior authority, True photostat copy of
the order dated 21.,7.89 and 4.,8.89 is amnexed herewith as
Annexure No.A-14 and A~15 respectively. It will not be out

of place to mention here that the expenditure over the main
nance of Jeep No.USX-3919 was very heavy and exarbitent duri
the past three years wﬁth irregular financial coverage by

Respondent No.3. The total expenditure was over Bs,1, 40,921,
paise as may be seen from Anrexure No.A-16(No.SP/COn dt.31.

-annexure a-17, and annexure No,a~18(Anmnexure No.3SP/COn da

12.9.1989), The structures passed against the applicant vi&
Annexure a-14 and A-15 were contrary to the orders of Chief

PQM.G.' UePoos filed as Annexure No,. 13.

10) sri M.N. Tewari, Jeep Driver,of $itapur, which jeep
often remains attached with the Respondent No.3, was proce
against under Rule 16 of C.C.S.(C.C.A.) Rules, 1965 for hi
dt,.26.7.89
grave misconduct vide No.B/MN Tewari/DP-II/and B/M.N.Tewar

DP-III dated 31.7.89. These chargesheets were cancelled by

Respondent No.3 & 4 against statutory jurisdiction as pro

under Rule 23 fo 29;of C.C.5. (C.C. A.)Rules, 1965, as may be
seen from Amnexure 'No.a=-19(No.RDL/appeal-176/89/13 dt,31.

This jeep attached to Respordent No.3 is generally used f

private jourreys un$onnected with‘the Govt.work showing

journeys as local in Lucknow City without mentioning the
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- ' [rithout
actual place in the log-book and also /showing specific Govt,

work done in connection with that visit/journey, During July
1989, Sri M.N. Tewari, Jeep Driver, remained in the Office of

Respordent No.3 mdz as may be seen from Annexure NoO,A-20 with-

out permission of the applicant :(Controlling Authority)contrary
to the orders of Respondent No.3 himself as may bé seen from
anrexure No.a-8, These- two ordeés are contradictory to each
other and create double standard one for the applicant and the
other for jeep driver, miwimmx This clearly indicates the
unlawful alliance of Jeep_drivef with the Respordent No.3 & 4.
Tt will not be out of place.to fnention here that the jeep drive
sri M.W.Tewari man;ged and trie% to kill me at sitapur in an
accident which was, however, say%d_due to almighty God and the
driver proceeded against under éule 14 of c.C.S.(C.C.A.)Rules,
1965, is being saved by Respondént No.3 and 4 due to the

reasons mentioned above, as is clear from Annexure No,A-21.

11) That Respondent No.3 ard é has unlawfully with-held the
T.A. Claims of the applicant fr%m August 1989 till now i.e.for
the last seven months, amountiﬁg to Repees more than ten-
thousamd on flimsy grounds of p%rforming Bus=-journsy by the
applicant, knowing full well t&at the jeep of the applicant is
attached with Respondent No.z.élt will not be out of place to

mention here that the bus-jouréey is the cheapest method of

travelling. - - !

12) That the Respordent No.3 idesired engagemente of Sri Mohd.

Haleem, brother of Sri thd.Na'f,driver of Respordent No.3 as
Jeep-Driver Sitapur against ru%es. But the applicant could not
oblige him for the restriction§ that only those candidates
sponsored by Employment Exchan%e Sitapur amd approved by the
Manager,Mail Motor Service,Kangur (Technical Member of D.P.C.)

can enly e engaged A true copy of letter No.RDL/Staff/2-9/1

dated 20.4,1989 is ammexea herewith as amexure No.22,

—
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13) That out of the above malice and grudge, the respondent
7

no.3 and 4 became at enimical terms with the applicant and

-7-

submitted many wild and vague reports to respondent no.2 to
prejudice the respordent no.2 against the applicant, out of
such reports, the applicant was called and presented before
sri Kailash Prakash, Member Postal Board, MewxBaikk at Lucknow
on 6.2.,1990 wherein the Member was prejudiced to form second
opinion not based on facts and records. The applicant was mot

permitted to see the MEmbeI“ in isolation to brief him with
real facts, |

14) That Sri M.N, Tewari,?eep-Driver of sitapur, and

sri Laxman Singh Asstt.SUpdt., who was earlier a Clerk ard
Inspector in Sitapur Div1sion for a peetty long time, had an
alliance with Union Leaders( bad officials and outside crimi-
nals and also with Respondent N.3 and 4 and have become a
party bo Respondent No.3 andi4, in all the activities,mention€
above. Due to extreme prejud%ceness the Respondent No.3 even
went to the extent of with-h%lding permission to the appli-
cant for leaving station on %undays and other holidays and
also with-held 1eave,appliedu£y the applicant during april 89
to February 1990. Thus, the a@pliéant and his family was put

to extra-ordinary harrasment l?y Respondent No.3 and 4.
| *

15) That out of the above ma%lice and grudge, the respondent
No.3 and 4 submitted.baseless ‘.\reports without any ground to
respondent no.2 who is in clos‘ie alliance with the respondents
No.3 and 4, and prejudiced him“l to issue irregular transfer
orders of the applicant from Sé.tapur to Agra just-after ten
months vide No.STA/256-X4/90/1 dt.6.3.1990, true photostat

copy of which is amexed herewith as Annexure No.23. This

order is contrary to the provisions of Rule 57 o£f P& T

Manual Volume IV being fifth in gwick succession within a

period of one and half year. The orders contained in Annexure



e

LD% o @

No.23 also indicate thes specific instructions for my
jmmediate relief by Sri R.R. Mishra without waiting for a
substitute, It also contains the orders of Mr.S.K.&rivastava
from Hardoi to Gorakhpur vice Mr.R.R. Misra, who stards
transferred to §itapur vice the applicant, Sri S.K.Srivastava
could easily be posted as A.D.P.S5. Agra saving én unnecessary

expenditure of T.A. approximately amounting to Rs,20,000/- .

7. Grounds im support of application H

(i) Because there is absolutely no real administrative
) necessity for transfer of the applicant without
making any enquiry intoany type of alleged complaints,
- if anye.

(ii) Because the transfer order passed is as a result

of revengeful attitude, full of malice,

(iii) Pecause the applicant has right to stay at one post/
A
Station at least for four years in terms of Rule 57

/%, of P& T Manual Vol.IV.

iv) Pecause five transfers bf!the applicant in quick
succession within a period of one and half year,
have caused extra ordinary harrasment and depression
to the applicant and his family.

v) Because the applicant can not be shifted in mid

1
term, '

8. Reliefs Sought :-

i
In ¥iew of the facts mentio?ed in para 6 above,the

applicant prays for the follo%ing preliefs

(a) The orders contained in Annexure No.23 may kindly
be quashed and the applicant be permitted to work
as Supdt. Post offices, gitapur,

(b) any other relief, which this Hon'ble Tribunal may
{":s\; deem just and expedient in the circumstances of the
- lu S )\}_,7 (

/J_-___———
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case be passed in favour of the 'applicant ‘and against.

the respondentse.

A

8 B~Interim Order, if prayed for :

Pending final decision of the application, the

applicant seeks issue of the following interim order :

The orders contained in .A“nnexure No.23 to this
application passed by the oppés ite party/Respordent
1
No.2, transferring the applicaint from Sitapur to Agra,

may kindly be stayed during pendency of the application
» continue

- and the applicant be allowed toA;‘.:;:k as Supdt. Post -
Offices, Sitapur,

1
i1

9, Details of the remedies exhamsted:

The applicant declares that h% has availed of all

i
the remedies available to himiunder the rules,

i

10. Metter not pending with any other Court, etc,

I
The applicant further declare\"s that the matter
regarding which this application has been made is not
pending before any Court of law %;r any other authority

I
or any other Bernch of the Tribuné?l.

) 1
11, Particulars of Bank Draft/Postal Order in
respect of the applic‘ation fee :-“ N utalonad MLMWK;’

i) Name of the Bank on wh:.ch drawn ?ZW l, /NOL/ ;‘0
iiy Demand Draft No. w [2-3" 19
' 3'/57‘ 50/~ WQJ—-

12, List ‘of Enclosures :=

Amnexures MNo.txxax? a-1 to &-23 a‘f‘re being

L)
filed in support of this application.
. \‘\. \

verification

I, Radhey Shyam Gupta, aged aout 51 years, son
of Late sri Kripa Dayal Gupta, Superintendent Post Offices,

Sitapur, anl resident of Village & Post|Chhetaunis,



-90~

District Lakhimpur Kheri, , do hereby verify that the

contents of paras 1 to 12 of this application are true

to my personal knowledge based on record and belief and

that I have not suppressed any material facts.

LucknowsDated

March \7/7T§§ .

APPL I

UGH

( P.I. MISRA
| ADVOCATE,
COUNSEL FOR THE APPLICANT.
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DEPARTMENm OF POSTS

- Promotions, Postlngs and Txans

OFFICE OF THE POSTMASTER GENERAL U.P. CIRCLE LUCKNOW~- 226001
Memo No.“qTA/ziﬁrXA/SB/l Ch.II .. Dt. at Lws 2€V%/1988

fers of officers of .

... In pursuance of DG(Posts) memo no,
10 8,88 the PMG U.P has o

postings and transfers of

effect:

.
R
o #Wr“:
:3 l -
e
- Sub:'
f%r '
.:rt -
dt.
i Sl,
. | 1.
N R
/ «  20
. #?f;,

SR

s

18‘

" B.N. Prasad

PART 'A'"

Néme.of the officer

/

'~ R.B, Pandey s

He. C Singh Blsht

U ISRy S ————_ o s oy e ———a .
. .‘Séthyamurthy
 JiC. doshi

S.K.Misra

// G.K.M, ;:ya

s —

 G.P,Nigar

....

"~ ASPOs P

o Postal SerV1re Gr,'B!

- Present Posting

AD:Complaints)

C.C.des%gnate

Dy.£ .M. (G) Lu.
GeP.De

’
4

\SPOs Etah

tew e o Aen, v,

 Dy.SPOs, Agra

Ly.SPOs,Meerut

ASpPOs,C,0,Lw,

‘Supdt,PSFS

Aligarh

s .

Kanpur
Reglon. )

Transferr
ed/Posted

A,D, (3B)
C.0., Lw,

'ADPS o/o
RDPS Lw,

- post w.e,f

AD(Coapt .) Approved .

C.0.L

AD(PC)
CO Lw.

SPOs,
Bijnore,

Lw,GPO

by.SPOs,.
Meerut

Sr.,P.M.
Varana
si,

. against va
cant 2ost,

Contd,

Promoted/ -

- (a/n)

n,Vacant

~=e Snri
P.C. Kancéwal

X% adhoc

9-13/87-5SpG +* .
rdered the following promotlons o
offlcers ln P.S. Gr 'B' with immediate

! st

RémarkS.

—

1
|
i
1
[}
]
!
[}
L}
- it v

vice Sri
R,S.Gaur |
retiring

on 31,8,.,88

Against .
diverted - <

1,9.88

. N .
e e A e . e e = vt o

by DG(P) :
on reques
"t &‘COStg '

P

post,

On reques .
-t & cost,.
vice reti
rement
vacancy

on 31.8.88
(a/n) .,
Temp. &
adhoc ba
sis vice .. |
no, 2 -

vice no, 5 '
To be re.
-ieved on
Joining

>f his '
3ubstitu

On temp. '

T S S PR LA JSN

-

Dasis,

7 R

2/~

s

#

v oy
i i

” .

Y
— e et e b



C=,

)y &

9. K.P,Tripathi .-

li,‘Sajjaa Husain’

S/Ssri

10.‘G.K.Sriyastava

125 R.S. Sagar.

‘13, A,.B.Pandev

14. p.CciJain .~

‘15; ﬁ.C. Kandwal

<

5

./. )

19,

16, H.P. Shah

)17, Balroop

18, B,K,Gupta

R.R., Mishra

A~20;VB.S.Srivastava

.

24, G,L,

-

21, S.S. Dhusia

22. R.S. Lodhi

23, R.D, Lal

Mélhotra

25, ?.S, Bora .

/41n/4n£ékﬁ¢*%‘-fi‘(

4

14
Ao
DLM, :ﬁ“t:';nlf.,
HSG,.,I. .
F.M.Allahanad
City HSG-I

(2)

Sr. P.M,agra,

5pP0s,Cazcmoli
ASP0Os,Nainital

"HSG.-I Genl,

line Agra Dn,

AS°0s, in Dte,

P.&.HaldWani
HS3=I ' -

Sz.?.M,Bareilly

des.gnete

*ASPTs Ezhraich

Supdt.,
Dn.

5g.'0"

Dy.SRM ‘0 On,
Lucknow,

~ ASRM KP ‘egion

ASPOs,
Lucknow

V.g. CO

ASPOs, ehradun
Region

ASPOs,'ainital

(

Sr. P.M.
Azamgarh

Dy.SE0s,
Avamgarh

2
i

Dy.SPOs,
Agra, -
SPCs, Etah
SPOs,Chémo
—li: o

.

 Sr.P.M.

-~ AD2C) CeDe, . . .ST.P,M.

Aligarh-

Sugdt.PSFS
Aligarh

Sr.P.M.
Bareilly.

Sr. P.M,
Geraikhpur

Agra,
i

Dy.SPOs,
Gorakhpur

SRM "1
dhansi

Dn.,

¢ vice Sri S.p,
" Pandey revert

Supndt. Stg,
'O' Dn,
Dye. S5RM
'0' Dn,

Dy.SPOs,
Lucknow, -

" Approved by ™

T .

" Approved by

»roosvice No,

DGKP);’ ’ s

DG(P) .vice Sri
Bechhu Ram
transferred,

vice No. 4 °

~- .y

vice No, 3

P P S SN

Approved by:

. @DG(P),vice

No, 12 . i
Temporary &

adhoc -basis, :
vice retirement ;
vacancy,on_ 31.8,

-88 (a/n)

Approved by i
DG(P). vice '
No,.,7
Approved by . . )
DG(P).vice !} :
Sri Balroop !
transferred,

vice Sri M,S,
Khan reverted,
ﬂ"lhqun/Cbxt_-
11

e

Temporary & ,
adhoc basis '
against vacant
post,

Approved by

DG(P) on requ
est & cost,

ed.

e W e A Rt g Vol i B N T B B e ¥ ctdbint o S - g S

vice No,20,

On temporary
& adhoc basis
vice no, 21.

Temporary & |
adhoc basis :
vice Sri K.K,

~ Nigam reverted, .-=

Sr.P.M,
Ghaziabad

Sr.P.M.
~Muzaffar
nagar.

Conts, 3/-

. Jemp., & adhoc i
Lasis vice B
S:i R,H, Misra i
rz7erted, :
Tenp. & adhoc . =

besis vice : i
S-i R.,D.Verma
rarerted, -_‘/‘



x

2.

-
B

N (3) _ e
26, 'é.A.~Anséri _ ASPOs,Basti Sr;'P.M.f-- ,'Temporary &
. 2 . ' , / . Pratapgarh ~adhoc basis
S S R N - e vice Sri B.R, -
o - T L Bajpal reverted,
.27. ‘Bechu Ram = Dy,SPOs, ' 'SPOs,Fatehga . Vice Sri s,cC.
_ . . Azamgarh : rh o Goel reverted,
o4 ) : :‘7\1 > . . TN
_ R ‘ adhoc basis,
J! ' v+ Vice Sri M,B,
- : _ Bajpai reverted
29, - K.P; Bharadwaj'ASPbs,' " Sr. P.M, . Temporary &
B Dekradun'Reg. . saharanpur - ‘adhoc basis
;o o . vice Sri R,P,
/ _ T c o .- Dhaundiyal
. ‘ S S reverted,
~ T . BART *BY . . TTTTTTmees T

W

- 9. J.L. Sharma Sr., PM lcorut City.
» .10, C.R.-Saxena,Dy.SPOleaizabad and
11, J.L. Agnihotri ,Sr.'.m, Allehalad

S w e

~ mames in the exis:ing vacar:los
" the prometions ordered as ancves

Following officers who were holding P,.S. Gr,'B' pPosts
on’ temporary and adhoc basis have been approved for appointment
in the same cadre vide 2G(P; memo no., 9
They will continue *o work Sn their pres
orders, oo T .

'S/Sri -

ent posts till further

2

le « J.M, Sinha, SPOs, . Sitap:r.

R.S.Gupta, Sr, P.M. Luctnow Chowk, ‘

3. =O.P.Tripathi,8r.P.M.\Noradabad. Sl _
4., - H.S, Jaggi,spPos, Biincre(ts retire on 31.8,88 a/n)
S5e G.P. Uniyal,SPOs, Tehr- ' '

6. K.C,Srivastava,SPOh Shhhjahanpur.

B “Girdharimani Tripathi,sr, P.M, Deoria,

K.B, Sharma,SPOs, Kinpur (M)

officiating Supdt.CSD Lw,
12, a .P.Sfivastava,SPO,Mirzapur.
PART 'C!

The following officers who
we.e.f, 22.8,88 at Mysore +ill t
mentioned above only afte' comp

a re under institutional training
ake up their assignment as

letion of aforesaid "training

as well as field trainingas prescribed for which orders will
follow in due course, :

o Sri'A.B. Pandey,S?OsyDesignate,Chamoli.
.. Sri 0.P,Tripathi,Off:, Sr.P,M. ‘Mcradabad, . _
. Sri K.P.Tripathi,SrJ.M.Designate,Azamgarh. D '
. Sri J.L, Sharma, Ofi.¢ciating Sr. P.M. Meerut City,

o .~ _PART 'p "7 Lo

¥ s -

'The followiny officia;suwho_weie officiating :on temporary
and adhoc basis ia PS G:.'E on’ reversion are allotted in

- HSG,I/ASPOs/ASRM .zadre to =ne Re

gions mentignedaga%nst their
and resultant vacancies due to

‘1. Sri-S.P. Pandsy allotted as ‘ASRM

i

—in Kanpur kegion,

2. Sri R,iM,Mistra allotied us HSG,I in Lucknow Region,
3. R.D,Verma Allottad as

HSG,I in Dehradun Region,

-18/87-SpPG 4at, 10.8.88,

- Mem

L N N

¢ et e e ————

e s e s b



Copy to;d

: #¢7ﬁw91{é&ﬁﬂ?<‘/ﬁf

(Q) 4 L

) : s
4. Sr.M.&, Khan Collotted as Hse, T in illahabag Réﬁren
5, Sri s,.cC, Goel Allotted as HsG,. T in Kanpur Regfon, j\u .
6. Sri M.B.) Bajpai allotted as HSG.I in Lucknow Region, g
7 Sri R,p, Dheundiyal, aAliotted as HSG~I in Denradun Reg,
8. Sri K.K.Nigam Allotted as 1SG,I. on'adhoc and tempora
: o ry "7sis in Lucknow, ‘
9, B.R.vBajpai Allotted as ASPOs, 1niLucknow Region.
Respective Region:? Directors will iss&e their posting
‘orders, o : R
o o
: ‘ _PaRT 'mr | T
1. Vigilance/Displ.':aSe~if anys: In qase-ahyfVig/Displ.

case of the type referred to in Dte, Memo No. 56/7/77~Disc,1
dt. 13,12.77 is periding against a ny ofthe officers (i.e.

above, without obtain:ng Specific orders from this office,

-2+  Probation Period:All the officers who héVe been promoted

to P,S. Gr.!'B' on regular basis vige DG(P) memo Ko, 9-18/
87-SPG dt. 10.8,88 will be on probation for two years ang

.their suitability to rold this post will be adjudged on comp -

letion of two Years period of probation,If officers proceed on

- 'leave for a perioc eXCeeding 30 days during this period + the
. Probation period will be extended depending upon the period of

leave,

3. The promotiors of the officers shown against the sl.s,8,
14,19,22,23,24,25,26,28 & 29 in part i ofthis memo is
bPurely on temporary ang adhoc basis andwill not confer on
them any right Zor continued officiation or absorption in the

- grade, x '
4, 'Tranéfers & ‘Postings orddred as "above are not temporary
for the purpose of Ta/Di,
5 Charge reports should be submitte 7to aﬂl-concerned.
\ i '
O ——=,

( v, 1, Kapoor %
Asstt.Pos:master Genergl _ ,
(Staff) 22 J
for Postmaster Séneral U.P, Circle
WL Lucnow=-1

- DG Posts New Delhi (SPG)-11000°

. Addl.PMG,LucKnow/Kanpur

. Dps, Luckncm/Kanpur/Allahabad/Dehradun.

. Director (vig) co Lw, o , ‘,'li.HRO,Jhansi/
. - DPA, Lucknw . . T Kanpur/' o

. All Officess in c.o, Lw, 4 Dn. Lw

. All‘SSPOS/?POS/SSRMS/SRMS in 72 Circle, . ° ¢

. Chief Postrastor Lucknow/Kanpu= : '18.Principal

. Officers coicerncq, . - , ! PIC Mysore,
10, Supdt.PSDS/ZSDS in up Circle, ¥
11,  Supdt; PSFS Aligarh - ‘ - 1

12. - O'S.' C.O. L‘N. ~. . ’.
13, A/C 'LY Sec. CO T o :

14, DC=2 Staff SeC,/DC=6, Staff Sec, C.0, Lwy 1+
15, PF of tie ofiicers conceérned,

16, p.M, Ecah/Agré/Bijnore/Meerut/Varanasi/Azémgarh/Chamoli
Aligach/Bare ;y/Gorakhpur/Ghaziabad/Muzaﬁfarnagar/
Pratﬁgﬂéhfgiiehgarh/'JLtanpur/Saharanpur/Sitapur/
Lucind v'howk/MoradabadﬂTehri/Shahjahanpur/Deoria/ v

: Faizabad/Allanabad/Mirzapur.
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X *,{A . DEPARTIIENT OF L’Oo l’
A QFFICE or THE POSTMASTER

TA/256-XA/89/1 _

LK

. :

s e

COame. 3
N

e ’-] The P M. & u. P, Circle has ord
.,»wpzs ﬁtlons ,postings and transfers anas
35.. Name of the

:,:\]o"-‘_ ,\ Offlcer . ﬂ P

. : SRR of poat}ng. S
i;ﬂ iy l -fﬁ*fl Sl e
4o R e R
. TLTTE T AT e e. N T2 e bt
". |;: - - ——— - - . i 3 ’ ¢ "—:.‘ ! .
A Sri -H, K Agarwal ,ﬂ ASPOS(Hq)

R .“.u R KP(C) ‘Dn. f;;
~‘jh1,,2;~:ri.mgp.riw5;;&y;¥ Offg DY‘SPQS'
. -9 P o ‘,_' . Bareilly.. C

o '.;.' - "\"l\ R o ' )
@.%,aag.‘url H, t Slngh Blsht ADPS(Compt)
S S : Q,Oa L,

L
“ﬂ:
K

ﬂt& at Lwt

3

- U.P, CIRCLE LUCKNOW-226001
7/2/1989“"'

L

r
,i’
P
!

red the ?ollow1ng : -;
Postal Serv1ce Cr.' C T

>L;Place nn
“which '~

'.'promoted/

-~Rdm3ﬁIsZ

5transferred/ o

‘"-\ posted.

-...............-........ .-......4._,..4,.,..4_ .

4.

Dy.SPOs,

" Allahabad,

(ViCe Sri |

Ishwar Dln)

Dy.5pos,"',Rea115ftyd

Bareillyug

C ey

ADPS, -
0/0°-DPS,
Lucknow.

- ~A.A,~1__;ﬁiﬁixiﬂ?f f"ﬁﬁaufﬁﬁjkfv - (vide Sri H.D,

el C e '.‘.w:: Vahsia repat

ﬂ"i Ce, e T e T e riated to
: \':’; . \'_ Lo 5 - K . - ) B E :_. ’ Gujrat Clrcle .

o : .a
'Dy.PM(HSG,I)
Ghaziabad HQO

I - . ) . o . - . N
S . . ’ “

~#.+Sri Naveen Chandra . SPos,

nd cost )

Sr. P.M,

Gha21abad

* H.O. .
(On vacant post)

ADPS

. - o
‘- . N

.

—-.-----u—--—-. . o v e e B e, 4

" Promoted

a.purely o

“te UFP Ci.c’
-, ~le vide. p¢-
" (P) lettér

on his. request

“temp,éan:

-hoc bagis,

4

] .
"
. »
e L4
.
<
¢
A
.

)
r

et o v L

NO 9 18/\.’7 *
"=SPG It )

25.1.89,

. .

préf%tedf
Fure'yv on
terp., &

adhoc basis,

On his

o o "7 .7 Fatehpur - o/s Addl. PMG Kp.redueﬁf o

v

~ Lorl G/P.Nigam . "ASr. PoMy . ¢
LT, 7. . . Varanasi

a;gﬁgqiicpasg.h,

N

ost )

R S e _ ‘(vice Sri N. Ko~
T " s T -f-ﬁ”~~,.Katti ‘repatri
| L : - ;T T Yated te Karnatka
e S . «-circle on hlS.

T - request & °

Dy P M.(G)

KPHO.

(vice SricSiva _
“ dasan repakri & cost,
'{ated te T. N

.. Circle en hlS
:request & cpst.,)

AL

-cost,

On hasis

request '

LY
el -

-

L .
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e e e
’ . .

.=

TS T iger o e

M 1

-,‘-‘-n"_”.‘_ '_ ’f :'..' " ) ) (ViCe Sri G P.

+Sri PuN. Mishra . ASPOS,

et b T Newav1as
R e IS U S Y et 2si1.ee,
S fnql\;{rfnr‘T:hi .’.” 00 ; IPER : ; : y

..8ri DV, singh™ . PM(i1se.1)

?fbri S A A nsari -ASPOs, (T) R Sr. P M

v . . .‘_..-"_".' ‘ . . - ‘ ‘ 9
+ Bri J.N. Arora- - ‘aspos . . ¥
C A SoUeNS .7 Saharanpur’

K ST - : o A : to Up: Cigple
T . N - R vide ‘DG ¢
i LA o . L .

: S'ri'S;P.Pandey‘ﬂ ASRM 'KP' Dn, %.
~ . .' »? . .

aSri M B, BaJpaé . PM(HSG 1) e L s :

;
:

sri's.c. Goel. NW‘Dy;P M. (HSG, Iai;'spos Etaw promote e
= i ¢ ah Prompted .¢., ;
' <L "Aligarh Hy Q4 %:‘“{Vige sri, purely on % - .

e o S ijagdpalan “te.pi & - 5

. Lt -+ -  ¥epatriated - . adhoc basis._‘v
! ! o ) e to T N Cs’}.\mle . x-_ji ;.m. S -
‘on hiS‘request - \ '

¢

and cost,) Y

- Ff et

: . } Sr, PM. (Gaz). . ol

o o/o. E8G-U.P; 3; Lucknow - . "'_Reallétted ceo o

e e e LUCkDQNo.t’“& “Chowk H, 0, ‘f'-th up -

T A * . Circle in - S

o 3‘:’ “ . e ' (Vice Sri . PS Gfl'B‘ f_A_ T

EERE A ‘RiS.Gupta ‘ ‘

- cadg, vide |
transferred)z DG (B) dete,

s . d aeo ot e ot

R T A Ce o 87-3PG R
./» - o " EETT L I . 0 L

<

R

oy ..
. «SPOs I

- "ht'Robrkee HO.g ; gZhraduﬂ. ' §$romoted o

el e el SART (vice Sris J ‘purely on ”

. 7 G. Rana rea. tgﬁp. g i -

oo w7 iU d llotted te - adhoc bas S»
Loe 3 Gujrat Cirele

s v 5 on his request

' “".and cost‘)‘

L

Realfbtted .
to BI\P, -
‘Circle inh °

- PS Gr,.B “\;

S BaSti ERREE Varanasi H,03
T - _ Nigam transfe
Ve T S rreds) oy i

: Cadrevvide.
- . DG(P) lett..
e , No, 9, 18/87-

-+ S8PG dt,
25,1,89,

o

’ ) . : N ‘¢ L -
. ~ N Sty . YV ko b i
. . : PP SV UL, S SOOI, S-S\ Y SR,
L TR PR SERREE W L7 SR SN o)

© . Supdt.psp o
s .7 ' " Bulandshahr S oup Approved
INIRE & . allctted

. — \

L IR L - letter«No.
. . A ‘v._"“l . ..:.,"A. ,‘ . v‘.‘: -_. . ‘-:’ . ' . ) 7 9/18/87- .

, e T SPG-II Dt. >
T 17.10.88. :

;.70 1. SRM 'SHY Dn, . _
AT RN romoted ,
\,&?qur' . r-" i Saharanpur - purely on o
im0 (vice Sri D, Sa: temp & R
e B if ‘Mehra transfe "adhee ‘ ¥
S rred).-v. . . -basis, :
R |
. SPOS, .'.' fr". 4 -
Sitapur Ho,

: o -.,4; R (vice“Sri purely on | i
I t?;‘i,,“ L NaVeen Chandra temp, & S

transferred ), gggi:‘ o

fgqy ',(?3/_/ :

" .

s Sy e .



PR .. V T : ' E e ! -:.-“'_ /rred) X B B _'><_;‘.'f . o
L .. S ) . .t . O )

.. Sr.' .P.'M. ’ o S _.“ \"j,.
. AT, '."' . s Hardoi HO Ba];elllyl ' P:omOtE'Q ¢ (SO

TN TiSe RiM, Mishra - PM(HSG oL T SR

7_ S I 75]4;'5?fr“ﬁ (vice Sri H., P.ﬁggpga:lgf L
T S R Shah~£ransfe SURERUR

, ,%?f‘{ffr%.gfxf¥;§bﬁavwﬁ_gﬁfgéggtigxf‘ADPS o/o e Reallottud o
s e e T + Addl.PMG KP ' to yp - . R
p e e o T ‘»=3“f.' _(vioe.sri K. Circle viia
T .Jayaraman DG(r) l:=tec,
' - o ‘repatriated Ko, 9. 18/. '
"L to T.N.Circle 87-SpG .
- on his- requestdt 25,1, =4,
g, and costy );” ‘ ’
' o S : : .
.-Sri DyS.Mehra. " SRM 'SH! Dn.- 'ADPS o/b DPS‘
k. u_«t,-:‘.,,;:”-V.Saharanpur Dehradun.
- ; - (vice sri g.a,
;J;j"¢,‘ Rana repatri S
o ated to Gujrat S0
‘ o Circle on his
o '» Tequest,and
' S ~cost,) ~

~ . Sri R,S.Gupta .- s JPiM 4 : - -
4 TS GuUp , Licingw . ATPC o/b MG On downzca -

: “"k , . - -how °Q'. = (after rellef : {‘[J‘\‘_Y(; S :
: - R of Svi D.R,Mzre ) : !

On his
L cTo IEYSTSRT
Aru CoT

18, SI"j_.-H"..Po Shah N SI‘.P.M, " SPOS, Pauri Dxl.
R ~ ‘Bareilly Ho.- (on.vacant post)

of

—— e wa .

’ B

“ly, Promotion of S/sri H.K, Agarwal R D Verma S5.C.Co21,

++  +D.V, 8ingh,s.p, Pandey ‘M.B," BaJpai R.M. Mlshra are
purely ‘adhoc -ang’ temporary basis - ‘and do' not Confer any
right for absorption and. contlnued off1c1acwon in ta-

0 P M B S -t b 4 s . e

2, A,'Transfers/Postlngs/promotions orders as- abov~ afe-n@t
",ﬂjtemporary for the purpose of T.A, & D A,

L
P

‘-}fpromoted on adhoé«basisAas'referredto~in‘Dte, memo ro. ..
- I-dte 13,12,.87 the- matter shoull be L e
A (,reported to. this offlce and - OfflClal should noe oe - - '
»h:erelleved for hlS new assignment.;u R
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~
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Ak
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(

-
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4. fffCHarge reports shoulﬂ be submitted to all conce rnad. B

RO R I (VN Kapooi—, e 4, o
- ;f{,q;"rf Asstt Postmaster General 2. '

ST - ,g's_;j;or Postmaster General ¥ P. "lr“lx R
S T oy Lucknow—ll ' B

- Dol
. »_ . . . :
e IR
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11,

R, M.,Kanpur HO/Lucknow Ho/Allahabad/Bareilly/

Ghazxabad/?atehpur/Varanasi/Aligarh/Lucknow Chowk .
Yi'/Roorkee : Ho/beh;adun/aasti/Bulandshahr/Saharanpur/
75;Sitapup/Fatehpur/Hardoi/Pauri/Etawah. :

ASupdt, PSD, - Saharanpur.». '
~Officers.concerned.,
PTTC Saharanpur.uin‘fa

‘4 DPA,.Lucknow.?ugé“
4 'DPS,. -Lucknow/Ka puf/Allahabad/Dehradun/Gorakhpur.

#*PMG,Gu jrat/Tamdl.
:8SP0Os/SROS=Kanpux

e. . PF of the officers,.

. "A/Cs ‘AL ‘Sec, .CO Lw.

,0eS. CO. Lw,

. .Dir, (Vig.): O,Lw.
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«

. DEPARTMINT OF POSTS ,
T~ _OrFICE OF THZ POSTHASTER GENERAL-U.P. CIDCLE LUCHOYW-1

\

Hemo Ho,. STA/256-XA/89/1/1 ' Dt. at Lw. lt/ 2/1989

" The P,M.G. U.P, has ordered that Sri S,D.YVerma
. will work as AD(PC) vicé Shri R,O, Gurta, ori R:S5.Gunta
-will work as AD(Bldg & £stt); wise Mog<=ts -

The orders will take effect immediately.

C harge reports should be cubmitted to all
concerned, :

e

-

N
( Vel. Kapoor )
Asstt.Postuaster Seneral

(C taff)
for Postmaster General U.P, Circle
Lucknow, ’
A Copy to:
) . . - )
'f%ﬁ \“T.Z. OZficer Conccrned,
' B 3. 'DPA, Lwe = .
4, A/C 'A' C,0. L,
5e P/F of the officers, =
6e  DG(P) New Delhi-110001
7 Spares
&



7 '8, RiS.Gupta

‘ ll.B.N.Praéad

o

aﬁphoMoéionlposwzncs ‘AN

"PeSy GR, 'B Y
-.,-‘,n.n _gs

: TheaChlef Postmaster
o, following”arrangements AN U.P.

. ey ----dﬁ

DEPARTMENT OF POSTS o
ng;am OF THE CHIEF POSTMASTER GENERAL, U P.

“SCALEIJR.~TIME SCALE OF”ips c§§jﬁA””'

}d?uﬁﬁtj&&ulef é;

CIRCLE LUCKNOW-I

. Lo $ "u '
------—------‘------—-----‘--—---—---------““ N -
S1, 'Name/of: the ' .Present- Posted as” - Rema rks,
No. . officer f"?°$§ “3 T LIRS
.------'---'Q-p------------------------‘—-“’--h------.ﬁQ--’-“J-- ------
1.7 e Rt ‘._" Y ’::;,3‘ - - ‘r_f4,‘{ e S 5 g '
N ’§/Shri-n_ ' : ) “'v:‘. R o ¥ ARRrEE- v

SPOs Banda..:
-+ -.(SSPOs Kanpur -
' 'City)desig

R

:l.rM.L;S:;Véstavé‘“'

. [TV,
N

B A N e

b Ta :'31', N
4l L

2, Sajjad Huaain o

-

Dy.SPOs L

. nate), .. ;;?

‘Chief PM KpHO' .

SPO§ Azamgarh. bn tehp & adhoc
- . basis. On his"
L'.- R requgst & cost,

-vice leave
 arrangement of
Sri'A D.Yadav, .

Ty v o !
o e

' . Promoted pure:
v , Agra.h' G P "1y on temp. &
"‘} : Pl e gl Y ~. adhbc basis .
'#?;3: o Hg;f“'~~f’§ i vice 'S ri s,s.
L T 11 4

- g"Offg”Chief
. PuMJKPHO " i n
APMG(PMI)

. 0/o .Chief
PMGwUP L&
__L‘

or.P M .

T '.*\ ) 1,.{;‘.’(‘{ S

A

g Sr.PM ‘Agra
L HOL Ma

Dy
Dn

Dy PM(HSG I)
Agra H 0.

)

4 “.. Aws(Estt)
.y; c 0. Lw.
. , . C.O. Lw.

-10, Bateshwar Dayal AD(Inv)-I A
‘ C.0,- Lw.

AD(SB) '

COQ".LWQ .. Q/Q

FSSPOs KP(C)

_Agra, HO,9\
; e

‘Spds,sitébur
Pnor,

. AD(SB), . /-
- . C.o, Ly, /

" ADPS "fi“:'

Moqak reverted,

,'On;temp. &
v adhog ‘basis,

CIT8) .

;'APMG(Bldg & bt

Estt)o/b CPMG
UP LW. o i,._

.-' Sro

Y .
e E . ,,"‘,. ‘
. i ‘., ,

P.M. L 3 V"Ce Sri B Ko

ji ‘Gupta trans .

g

S '"'ferred o e
Sr.,

p.M.

: On his reque
thura HO T

st & cost.

SPOs Agra Promoted pure
. "~ ly on temp. &
' adhoc basis -
vide DG(p)
“letter No, 9/3/
189~SpG dt,.
917 3.89, . -

J 'M.Sinha tran ..
P ;-sferred.'

ADPS(PMI) ;i]

" +

-Vice sri B. .
. N Prasad.” \

PS, ,; On diverted.;--\

A Gorakhpur Reg

‘

¥

<

Conte. 2/
§

. L
P

lvice Sri J,.- "

: post from e =,
RIS o quakhpur Reg-v -Ce0s-0n his
. o ' - - i request & .
. Lt 5 costy- . i,
12.9,M,Sinha SPOS o . ' ;
oo LI S ‘ ;
T A S itapur Im. ADPS 0/o pp --do--

eI\

R e L e S O SR r SR

A
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‘£7V§ﬂZﬂQLLQF.AL€%

G '
. g : -
-1 LR g L oex . % . .
R SEY .

\.xm -t fione L ! ‘: ;.'f:'.’ig.f v? ‘ . *, , .. . —- ' I3 |
A“ .,'Z-V'\.- (2) : . L . .'é.‘-.,‘a . ? *.‘
II.. . Accounts Officerﬂ 'C.0. will look™ after ‘the work ofi ¥t [ - .
, ADPS(PC). C.Q. in_addition to his: own, work. He will also i P
. funeti.n ds IFA for Gorakhpur Region,%.0ii--if S Rt
' 11l. . The ADPS(Inv) II"G.O.: will look ‘after the work of S~ '%
i !, ADPS(Inv)-I.4f C.O,.also inclusive of his.own:work. SRS
e IV. . ,The AOICO(SB). Lucknow Region will® look" ‘after the o
] % v dutdes: 'of :AQOICO (SB)~ in:respect:of-the postal units. - : i
; “ attached with Gorakhpur Reglon’also- in addition. to hisw oy LO¥
b i "”'T:own Owrke e TR ey e PP Ly .“f .
3 V.. .".iThe.two posts of ADPS in €O will be' deemed to. have - j!.’» ) \
Q e 1oeen diverted. to Gorakhpur Region? with effect fron: o s ;
y _{the dates. the.officers posted. vice: them. herein join L.
- R }heir new assignments at Gorakhpuir, L :
B . VI,  "7’he ‘arrangements-shown:at~Sl, No.-'1,2,3:& 7 are purely o ‘
.. EEE qr1temporary and adhoc ‘basis and will not confer on"" . i .
e he officers.c¢oncerned any right for regular absgorption- '
..77i"+ - ojz continuous officiation in,respective cadres. [The. g
. AR siarvices @@ rendered by them- in’ the respective cadres !
& 11 "also not count for seniority and’ promotion, '
: VIT- ﬂ&;eftransfers/postings and promotions ordered herein - ]
! . . shiould not be treated as temporary transfers for : !
| ¢, th¢z purpose of T.A., _—
o1 VIII._ Thl ‘promotion.‘of the: officers ordered herein is , . N
e "7 ‘suk>rject to the conditidn that no Displ/Vig. case is ' ' i
' § e peq ding or contemplated against them. In case‘any TR
; . '«/Disc, case of the type referred to in Dte., letter :
' ) No.s6 16/71-Disc,I dt., 25.3.72 ‘read with Dte, letter'. : '
: ””51, No., 56-13/76-Disc. I dt. 8.9.76,is pending against - g :
: - = oco.anyy of these officers ‘or wherein in respect of any‘of ’ S
i - thet e officers punishment like~ 'stoppage of increment L
i tis c*urrent, they should not be_relieved on promotion. : 5
%-; o and; matter should be - reported- to 'this office, i
é IX, Char ge reports of ‘the office~ “may be sent to ;this -
Pt B ,’:-}Offﬂ ce &lSO.j . ;S$7-' e e T .
TR | "7 :
£ . f , : . (V,N.Kapoor ) 2{
E' { - . k.- T .- . A sstt,Postmaster Ge é&al
Lo e : a ) . (Staff) .
i . A L for Chief Postmaster General U P. o g
; O e g ' ' ‘ Lucknow-l S ’i
R o r“rﬁi,h. 7 R _ R
P ‘Copy tog-; PR \ . . e o - ! o e A
1. . DG(P)Y New Delhi. . . .+ ‘ e
» 26 . " PMG, ﬁ ucknow/Kanpur - E ‘ . SRRy
SR 3. ‘DPS,. L /kP/Al1ahabad/Dehradun/Gorakhpur Region. ]
] 44 Dir.(V“Lgﬁ C.0, Lw, « ° : "
i 5. - SSPOs/s 'P3 Banda/Azamgarh/Agra/Kanpur(C)/Mathura/~- "y
: - Sitapu¥ /G orakhpur ‘Dn. f
6. © Sr, PM/. M Banda/Azamgarh/Agra/Mathura/Sitapur/ _j
o Gorakhp‘l 1. HO. , L .:' i
F. ! 7 Chief Pb- Ibucknow/Kanpur HO.. - = : : o, T
; , 8. 'DPA, Lu¢ kaow, | Ty - I
: 9. . OffiCer$ concerned, ‘ g ;
’ 10, . PF ‘of t% » officers concerned ‘ !
;o 11,  “a/C va'fig 3¢, CO Lw. , o e .
- 12.. O0S o/o ¢t 1lef PMG UP Lw. -~ .. . o
! 13, DA-2(ST,Q co Lw. . - v M:j- : _ i i
L 14, File Nc, % STA/256=XA/89/Ch. 11/1 “ S S
E,' 15, AOICO(‘ 3} Lucknow.. : o L s
Y e 3 3
‘ v "\ ; : L. t :
4 g . _(' v . .;
. ' ' v U !
: o | 7
il ' , 'i
!



ﬁomoe‘mgm APM ST? HO

/T

RECOVEXY  IMEOSED CCAJRULES 19638 UTO 22.2.90 (S ITATUR DN.)
c0d dosignation Amo Noo .Dato of Iscuo of Amount opdared o REMARK o
o offiedalo s Mocao : bo rocovorodo
R . - .
Q\ M ' w & w @
4o Shri RoS.Yodov-CA DO Sitarur, F12/87-83 20 04,89 ko (3500 /<
20 B JofoYodav OcAo DO Sitapur. F12/87-88 2004,39 ko 1000/=
3o .7 RoNoMisra Acett.DO Sitapur, F12/87-39 26,4.89 ko 800/
8o. © SoP.Dass Dy.PM Sitapurs F12/37-83 29,4,99 Bo 1200/=
8¢ © RomCharan PRI(P)Sitapur, F12/87-33 2504,39 fsv 2000/<
6o ° ChondeikoPrasad PA SitapurHO F12/87-83 30.6,99 ?;www /=
7o © RoaRishan YA Misrikh, F12/37-88/51 28,11.89 Rso 0/=
8: © Rzm Kishan PA Misgikh, F12/87-82/52 28,11.39 ko 2700/
s © Rom Kishap PA Miorikh, F12/87-88/30 21.11.89 o 5400/ -
10.° AbjulSomad SPM 27BNPAC F12/87-88/60 11.12,39 Bo 3600/
11.% RoRoSrivastva SPM Eyo Hospo F12/87=88/26 28,1189~ Bo 1200/
12.,° BoNoKhanna SPM BusStend- —  F12/87-98/1S 24,1039 50 2240/
3.7 CoP:;Bajpod PA Mohold F12/87<98/62 29,12,89 ko 5400/
14,9 Shiv Prasad PA Ko.Bad, F12/37-88/73 19/26.12 .89 o 2000/=
18,9 Narondro musmu FA 2ndPAC F12/87-88/11 28012.39 Bo 1500/
o° Smt.ShoghiBolo F12/87=88/15 801,90 M 4000 /<
17:° Norondro Singh F12/87-88/10 23,12,89 o 2800/
1869 oNoVorma APM HO F12/57-88/20 801,90 B, 660/
1909 JoBoSozona APY HO F12/87-88/25~  8,1,90 ko 12C0/=
20.° HoP.Yodav P.A, HO F12/87-33/36 311,90 Ro 2400/ \
21.° HoPoYodov PA HD F12/87-88/37 . 31.1.90 Bo 660/=  _
2209 J.BoSanona AZM HO F12/87-88/20 22.1.90 ko 2000/~ :
23.° RoP.Shukla SPI H.O.Mills F12/87-88/42 22,1,90 ko 600/ 3
4. Shiv N, V> §9Wﬂﬂgﬁo ﬂz\wﬂ&@ Nﬁogom@. Ko 180 \0 ..
2909 GopoShukla PA Sitapur HO Fl2/87=88/14 23,1.90 Ba 1900/s L
D 5% KoCoChaturvodd PA STP HO F12/87-88/83 . 12372, Bo 1000/ - A\
277 M.R.Vormg APM STP. HD F12/07-88/32 12.2.90 k. 2400/ A
293% JoBoSononn APM STP HO F12/87-88/16 12,2,90 Bo 2300/- P
295° JoKoSingh PA Sitapur HC. F12/37=38/34 12.2.90 B. 600/= A
30.° RoKoSrivastva S™ Eyo Hosp, F12/87-83/29 24,1.90 P50 1000/ AN
319 GoSoVaish AP AcetR.StP HO  F12/37-38/9 16 .2,90 Bo1800/- \
32.° RoAcMourya PA STP 10, F12/87-98/C3 21.1,90 Bso 1200/=
33,7 RoPoShukla SPM HSMills, F12/87<88/45 201,90 Ro 1200/=
34,% Ro™Agnihetri SPM Maheli, F12/87-88/59 24,1,90 Bss 2400/- .
3%.7 RoAoMaurys PA STP HO F12/87-688/40 30,1.90 Ro 2300/ S
38." RoKoSrivaotva SPM Eyo Hosp, F12/97-88/27 30,190 fs0 1200/- .
wmww Bo.KoSrivastva SPM Misrilhh, F12/87<83/40  2401.90 Bso 10C0/= o)
o3 BopeShukla Shu HSMlls, F12/, q&mY .wp?wooo L mo 1880/= L \
g o 8 quwﬂww R - MQO m%w\hwulﬂlu ¢l R \.\/
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DRDIShopveioe o Loors

From v o
The Chicf lostmaster Generol, . Q@x
h Uei o Clrcle Lucl:m:=226001
To
’ The SuAt of Post Office
Sitapur vivicion, ,
. 0 s
0 INv/11=3/51/87/8 dated :t Lucinow tihe ¢L7 ~-7-89

Sub: 7. fraud cf:‘so nosAdt o nr Je
15612095 lalihs,.

Ref: Your Office file lo.,F=12/87-38

Invalving loss nver

A}
You will recall that you were in Circle ¢ffice on y7.7.89
and you were requested to persue the case with C3I. A

AS ver
your note in thig offlcc file vou obtnined the cory of DPS

Lucknow letter 1o.RJL/Inv/Du'-7/L7/16 dated 29,3.00
same was

and the
delivered to Shri S.C.Sinha Saxdit CLI Lucknow on

10,7.89, It was also reportad thit suradt ¢TI hes cromised to

register o case after 17.7.09 for wiiich he reouested you to

¢ come again, on 18,7.59. You will alsc rccall the ‘izcussions

held in the chauber with Chicf I3'C vherein urgency; of the .
—Aetse wis Intv enchasised as o re:ly to Shri D.il.Dey Hember (C)'e
1.0 lettrr H044=110/1UT/07=TIV7 Antern TOL6.80 srddranned Lo the

MG 1o long overdue.

Please thercfore have the metia- reloting to the transfer

of the cose from locel police to €I Finslined r¥yikrt

expeditiously by making all rossible effort: so that !Hember (0)

be appriced accordingly,

fo

”‘k , . («Fio "‘:{/I )

for Chief lostuister Genercl,
U1y Cirtle,

This may please be treated #5 1o UioEiig,

copy forwierddi to the bhirector l'ostal Services Lucknow. ha
this is the largest fraud casce of the Cirkle licnber{(c) 4i= ' f;
taking personal
therefore direct

pterest towerds its eoylid findlisatien. Ringly -,

3

1" the concerned bHivl s

e to take personal
interest in the case

erd have all the »endilyg as'ects finalised &

expeditously so that\lien ~r (C) be  Jevt dinfexaed of its

QXJK//”—~‘ a
2 —
N ' ( J.o0. verari )

Lor 2 lef Looatn ke soeneral ,up

progress,
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ReS.Gupta DONo. SP/Con
SPO1g Office of the Supdt.of PO's Sitapur

Dto at Sitepur, 8,12.89

Respectad Sir, o

Under compelling circumstances I have

to stete that Sri Laxman Singh ASP R.0. Lucknouw
attended this office today (8412.89) in connection
with Court attendance in his privete case 84/87
(1013/89) State Us.lLaxman at 9,30 AN sharpo I was
present in the ¢ hambsr, Sri Bhegirsth ASP and others
vere a%gg present, ODut of a fit of raise Sri Laxmen
Singh started usin unperl}iementry.lanqua sub-
vergiv'e of discipline 9‘,*,’3'1‘9139"{ V:fé‘?}l ;%gé_l ?
vou tell whits lies", thT¥eatnsd me with he will get

siqpatures.

- In thls connection it is elso submitted
that Sri Laxman Singh has his private old ribgldry
with Sri B.P.Yadsoo and wanted me to becoms e party
from his side. He has been visiting regularly this
division and insisted on me ever since resumption

of duties by me thae following thing which I could not
oblige him,

i) Retention of Sri P.K.liisra and ReK.iilsre Office

received from DS, '
ii) For the above reason he has been misbehaving

regularly with the undereigned when he visits the
division even for his Private purposes.

It is requested that necessary action
may kindly be taken in ths metter s may deem fit
in the crse. ’

With respectful regerds.

Yours Sincersly,
T -
A e §
( (e .Gupta ):\ﬁ_____
Sri B.P.S{ngh
Director foetal Services

Lucknow Region, Lucknow,226007,
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OF}@SE‘O,F THE C}LEF"ARGST&ASITE‘&? yERAL UsPy JCTRCLE LUCKNOW$226003 ,
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AN

ﬂengoNiq'\gTech AXMwS/DIV/N}é}ACh. };‘TVZ Dtd.at Lum\ now the 13-7-1989

00—01— sans

Ab per instrfftﬂ:é.ons c,ontainc.d in D.Lrector General P&T
New Delhi lettor No.z/s-ssms dates 11,3 +64, 2.5,78uHV datea
11, 7 78, 2-2/76~MV dated 23 6.79 aﬁd 2~7/81~MV dated 30, 11,82,
The Chief Postmaster General, U.P. Circle Lucknow is pleased tb Iy ; '
nominate the’ following members for’ const:.tut:.on of motor- Ve
vehigle . da.sposal c:ommittee in r/o SlLothu, Pogl.a,o DS
fi!"&"___"’- ag'-tof &omsider the Juvtlfieetion for cax(udomnation of . - ;'«f\:‘
m&f-\-ed:@w f‘g&.@t ___Oof_Silabur Dw- - which - o

are out dated and’ covered I\ilomerage more’ than the prescribed o _ S
. standard and 8 yec.rs in term of llfe.,

¥
<
~
4

2
B
o
"j‘
oo H
N
]

The comm:.ttee of the follow1ng members shall meet at
'-"'Ie e SPOS S;Lef\/tw w:Lth in pne month ‘of the issue
: of “this memo . to practically examine the vehicle for cansa.der.lng

~ ¢andomnation on the basis of above standard and- shall furnish
‘epies of repbrt findings,

triplica

vehlcle w:Lse pragrzphically in
te alonwhlth annc..urc..a il LrlpllC'lte containing over o
- alllyhistory of Vehlcle .‘LnCludln’* date of procurement expenditure \

in, maintennnce Kilometer'ige covertd tl.Ll date gcneral ca ndlt.LOl’l IR
of wear and tear ote. “ : = . o

.
i o

SSPO s ’§ G P Shall cahvtnc the meeting L

after fn.x:.acr the su:.table date Tin consultat:.on with other memberse P .}h
) 3

A

Followmg are the nomlnated membcrs. - . S
1. Shri B.P. Sm;,L
,-?oi.

Director Postal Serv.Lces Z.MCLLNM (Chairman)e \
Shrl ASM k.u.mov Director Pestal Actounts Lucknow A -3
(Member Fa.name) s \ S T

3‘. 'Shri AC SM«M_C Manager MIVS Kanpur (Mcmoer Tech,)
4., Shrl RXL. G.,.q;\_{ }SPO' S; La-b—'«w Canvener.

_The SPO'S <\ bb\,w _ shall after ctnvenlng the meetlng,subma.t | o
the flndlngs J.mmedlgtely w1th all stastical data of the vehicle - '
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RS oGupta

"running wes over in Sept.868 which was presumably omitted

discreation vide my neoa/Jeep/BB.BQ'dto19°6.89° again

SP/Con

t

R

%WMM —A /[; 53

. 31,8,89
Dear Madam,

Kindly rofer to your DO nocTechoR/M=5/04 v/BY/
ChellI/2 dte16.8,89 rogarding condemnation of Inspeotion.
Ushicle NooUS® 3919, Tha Vohicle was never declerod ag )
condemn by meo In this connection you may very kindl :
peruse my D0 leettor nood/Jeep dte19.6089 A/T Spi ReCoSe )
Yedav AeDe (MM) CO Lucknow whero in I have requeated $ho
Chief PMG Lucknow for considering condemnstion of tho
Vehicle when {t fulfilled all the conditions preocribed
by the-Department for consideration of condomnation $£,00
ovor eight yeers life and covering over one lac fifgy .
thousand Kms and that too in compliance to Directerato
no.31-5/89%-MV dt,12,5.89 endorsed vido CO No.TechoA/D-S/ams
R1g/2 dt.23,5.89, This Vehicle was purcheced in Sopt.78

. and has completed more than ten yesrs besides covering

over one lack sixty six thousand Kms. In consideration
of the above facts the Chief PNG Hes ,formed committeo

for dispossl of the vchicle vide nooTocheA/ll-5/DV/V/Cho 11X/

2 dt.20,7.89, Totel expenditure over the vehicle sinco
Jano66 to April 89 wes Ro1,40,921-39/P, outof which
expenditure over the Diesal during aforagseid period wag
Re17562«19 P, and over meintenance Ro1,03359-20, It may
thus be seen that the oxpenditure over the vehicle for fto
meintenance during peat three yeara wss over one loc end

o new vehicle could have been procured in lieu of the gomo
expenditure which could have heen cheaper for the Doptto .
after its 1life for 8 vears and one lec fifty thoueand Koo .

at the appropriate time. A statement of experdditurc is
onclosed as Annex.l, The UPS _ycknow vide his nooROL/ NPC‘;

'bi11/Sitepur/8B/14 dt. 30.5.89 (Photo copy enclosed

Annex.I!) elso dissllowed an expenditure of Ro651%=39 fne !
curred during Feb,89 by my predecessor.. S5ince expondituro
involved over the maintenance of vehicle wes beyond my !
competence, I did not think {t proper to utilize the -
vehicle and accordingly requested both Chief PG and DPS |
Lucknow to utilize the services of Driver elsewhere at thoi%

requested to DPS {ucknow vide my noo°P/Con dto31.7.89 - |

(Photo copy enclosed as Annex.III) for shifting of Jeep -

Driver for his grave misconduct, Photo copy of history oheot

of the Jeep 1s also enclosed a8 AnnexelV. .
- With regerds, |

Yours Sincerely, .

Mra.Meera Handa I.P.S. - ( R.S.Gupta )
Vigilence Officer % Chief PIG Lucknow, '

i



kBenditure ove
from 1,1.86 to

Month

JanBsl,.86

Feb,.86
M?réhaé

Agril 86
May8sé
June86
July86
August86
Sep,86
Oct,.86
NQV086
DéC086
Jan .87
Feb,87
Marchs?
Aprils?
May87
June87

- Julysg
Sep,.87.

OCtQSZ/(’

Npve 57
Dec.87
Jan.88
Feb,88

M"aI‘Cho 88

Aprilss
May8s
Juness
Julyss
Aug.88
SgptoSS
Oct.88 .
Dec,.88
Jan.89
Feb.89 "
March89
Aprilso

Nov688~;,

2235,72
7178, 45

521067
862,43
407,95
2155,92
3680,68
9517.36

. 2641,05

1686,27
4555,40
4746,09
4022,82
753,15
85,44
658,05
796,14
6005,82

10593,24
6742,03
560,62
3324,85
1621,.34
2812,00
7245,63
1663,85
2423,35
748,12
4944,30

1203,52

1164,45

16419,36 .
124),42
4235,68
1419,05

6519, 39

6223,16.

3886,31

140921,39

r the maintena
30.4,.89,

Total expeh diture

nce of Vehlcle USX 3919 for the p

Eependiture over

.--———-_-‘-—-_.-—--—---_—.—-—-—-.—-.-..—-—

ANNEXUR&-I

Net Expenditure

Diesel, over maintenance,
Charged after égégsgé
May_86 7178.45 -
416,07 105,60
394,05 468,38
936,40 (=) 528,45
301,57 1854,35
1270,02 2410,66
1719,95 7797.41
532,90 2108,15
1331,99 354,28
1488, 46 3066,94
1137,31 3608,78
1460,19 2562,63
a 272,15 486,00
154,55 (=) 69,11
76,69 531,45
958, 44 (=) 162,30
331,21 5674,61
* 141,65 (=) 141.65
2280,24 82313,00
1407.85 5334,20
495,57 65,05
908,55 4417,30
504,10 1117.,24
864,25 1947.75
1316,63 5929,00
1131.10 532,75
825,05 ; 1598,30
# 887=32 (=% 139,20
827,54 " 4116.,76
# 1470,59 (=) 267,07
1108,31 : 56,14
1103,44  15315,92
784,26 457,16
41947.27 . 2288,.41
1642,62 (=) 223,57
1272 .42 5246,97
2061493 4161,23
1800,66 2035,65
37562.19 102359,20

Total Column(4) 1,04390,55

1531.35
I.O\.'\;Sg.;_lo -

| Net Expenditure over maintenance. fs, 103,359.20f

Expenditure marked * includes expenditure of »nrevious

months charged during

these months, |

: | |
Sup;i?lsf‘ﬁdéijOffices,

Sitapur Dn.261001,

; A@mfauw&a4zega§'




~in the above expenditure wil

R.SoGupta

SP/Con
Aoririay

12,9.89

L

t
«

Dear Ma.dam,

Kindly refdr to apur DU No.TechoA/m-5/D1V/myv/
ChelIl/2 dt.18.8.89 and my D

of even no., dt.31.8.89,
The information about the averege Kmso, covered by Inspecte
ion Vehicle USX 3919 of Sitepur 1s as follouss
, This veljicle covered a distancdfabout
55000 Kmso(54295) from 1.1.86 to 30.4.89 and consumed
fuel about 11000 Ltrs costing Re37562-19 P,, the average
thus calculated covered by the Vehicle comes to
(55000/11000 ) = 5 Kms, approximately per 1iter,

‘ This Vehicle remeined attached to yarious
officers {n the DPSZCO at Lucknouw during the following
periodsg

14.,1.86 to 21,1486, 18+2.86 to 20.2.66, 4.8,86 %o
"2349486,.3,11.686 to 15¢11.86, 1.1.87 to 12.1.87,
242,87 to 14.2,87, 27,5.87 to 15.6.87, 7.8.87 to
: 10.8.87, 242,89 to 11,2.89 and 22.,2.89 to 26.2.89
and coverad a distance of about 10954 Kms, During this
period the fuel cherges might have been sanctioned by the
Officers and charged to accounts at Lucknow, Thess cherges
if eny have not been included at Sitepur, 4 f included
1 further reduce the average
covering of Kilometer by thts aforesaid Inspection Vehicle,
This may kindly be included in my DO dt.31,8.89,

with regards,

Yours Sincerely,

. . ;f.c\\f\/
! TO,

( ReS. Gupta )
Mrse Meers Handa I «P.S.

Vigilence Officer
~ & the Chief PG up

Lucknow,226001,
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[

nnnnnnnnnnnnnnnnnnnnnnnnnnnnnnnnnnnnnnnnnnnnnnnnnnn

@ oY giea v Taare, g uTAS, EXATYY GTRT
HTE BTOW, FTITYT 40, E¥aTqv & 7197 & av o) envw
TaaTr/T8e6-1 Teis 31-8.89 ¥ o Joew uriva s
vt o} @t af @ aatu ¥ Tad Taav Godt v ¥ sEs
T G GvERY b Tueg duT T Gt oY veRianTel,
Tse-Tua Teris 26-7- 89, €1 wnwiaa e, Ysi<ailn Teais

-~ 31-7-89 TXT grfoemam atet Tob Wy a1 gat b Twg

TEA1s 6-10-89 ot ¥TW ahE o7 wwew ¥ | avYe @ TR
TEY & U] 407w BTOER EXITYY ¥ %6 oTufan ¥ endeun o3
Teate 20+ 10-89 ot TEa7a 28+ 1189 ¥ sgerTem ¥ ETEHG
BT ae aris ahdEY auT Towet ¥ eru werTTa Y or &
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ARTICLE § . |

g o

’ {
!
Szl RMulttd Nath Touari chilo functlonaggfno
Joop Drivor Sitapug en 13,789 triod tg .53

S8l ReSo.Gupto Bupde, of Poot 0fficoo Shtepuz 4n

a Buo=Jogp ocuﬂdonﬁfﬁﬂtOpunaLucknev‘Rﬂn@ e T
Huesoingonjy PO ontry zoad by placing tho Ocop
facing rorth oido on edd S4 tapursLlucknoy zosd nnd
thoroby conmdfited grevo nicconduct,foided g
volntedn obooluto dovotion %o duty ond octod 4n

Q Rennag unbacoming of o Cov oootvons Contravening
proviciong of 2ulo 3 (1? (41) .8 (188) of cCCS
(Conduct) Ruleo 1964 ¢

ANLEXURE 11X

Statoment of 4mputation of niocondust @8 niobohaviour
in oupport of tho agticlo af chargeo ¢racod ogodinog
Sri Bulitd Math Towesi Joop Drivez % tho SPGo Sitopure

0606000

ARTICLE % .

On 1307089 Sri Kuktd Neth Tovepi drowo tho Jdocy
USX 3999 %o rocodve Chigf PG neor Plyuood Pgoducyo
Sdtepux on Sitepur Lucknow Roodo Spi Bhagirath ASPOg
(T) Sitapur veo eccow ondng Sxi R.S.Gupto Supdtcof
Poot 0ffices Sitaspup gn the Joopo Tho Joop roechod
thero at obout 94,00 hro wvhoro Sed Roo Chazon PRI(P)
Sitspur wse olresdy walting for Chiof PG, Deopping
ASP(T) ond PRI(P) %o weit ot rood $zi ReSoGupto
visitod Hussoingonj PO fop inocpoction of building
olongei th SPi Sri Surech Chned Baigmﬁ and rogurnod
to Sitepur road whero PRI(P) and ASP T) wvoro volting
for Chief Pi.G towards tho naeth oide of rocd nesap
Sweot ohope Sxi W.N.Touagd £netood~park&ng‘tho

- Vohiclo {n ths oouth sido of Sitopur Refid gresocd

the road i{n full opeed knoving full well that faot
Vohicle moveou®«%he rood thero ond tho aro4ic

accidont zono sroe du and tried to kill R.S.Gupta
Supdt.of PD'p Sitapur in o occident chich ve0 sovod

by the Bug driver of CovtcRoedusyg Buc by curving

tho Bus to the doun cido of tho naoin zecd ovor Kucchoe
Thus by the obovs oct tho coid S3i BeNeToogrs 4o
alloyad to have committed grave miccanduct, foilod

%0 mointoln abooluto douotfon %o duty ond cetod tim

O oennor unbecoming of o Govteoezvant conteovondn

provicdono of gule S (1) (14) & (418) of ccs (Co uct)
rulos 1964, -
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Szl Mulitd Noth Tavari chilo fun t&onﬁggfco
Joop Drivor Sitopuz en 130789 triod g 3
Sgd ReSoGupto Bupdt, o¢ Poot Officoo Sitepug 4n
o Buo=Joop occﬂdonqustOpumaLueknea‘Eouﬁ Aot -
Hutsoingong PO ontzy goad by placing tho Qeop
facing north oido on mid Sltapup=Lucknoy goad ond
thoroby coond t¢nd grevo nloconductyfoiled ¢g
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AlLEXURE 11

Stutoment of imputation of niocondust gp o abohgvieur
in ouppoert af tho articlo of chasgeo frecad ogodnot
3rl Bukes Neth Toweri Joop Drives % tho 5P80 Sitopupe
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ARTICLE I

On 13:.70.89 Sri muktd Nath Tovepli drovo tho Jocs
USX 3999 to rocoive Chisf PG near Plyuood Pgeducto
S4tepur on Sitepur Lucknow Rood, Sri Bhagirath RSP0
(T) Sitapur wao aceom ondng Sri R.S.Gupto Supdtocod
Poot Officeo S4taepup gn the Joop, Tho Jocp 2orchod
thoro at obout $4,00 hro whoro Sgi Rao Chazon PRI(P)
S5itspur wae alresdy wetting for Chief PiiGo Dzopping
ASP(T/ ond PRI(P) %o weit ot road Szi RS Gupto
visi tod Hussofingonj PO fop inocpoction of bullding
olongei th SPl Sri Suresch Chned Baigmﬁ and rogurnod
to Sitepur road ohero PRI(P) and N5P T) voro wolting
for Chief PiG $owordo tho narth oide of zocd nsay

. Svoot ohopo Sxd GeNeTowapt inotond parking tho

Vohiclo in ths south sido of Sitspur Retid ¢rsoced
the road {n ful} opeed knowing full well thet faot
Vohicle moveeau®%he rood thore and the agg

sccident zone sroa dn gnd tried to kill R. oGupta
Supdt.af PD'g Sitapur in o occident chich vao govod

Thus by the cbove act the oold Sxi MeNeTopgrt 4p

alloyed to have coamitted rave mioconducl, fodlod

%0 meintoln obooluto douotfon %o duty ond cetod Lp

0 DGANOE unbecoming of o Govgecezvant contz oy niﬁs )
uct

proviciono of zule 3 (1) (11) ¢ (414) of ccs (Co
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DEPY\\RTMEI\M OF POSTS

OFFICE OF THE CHIEF PCSTMASTER GENERAL, U,P. CIRCLE,
: LUCKNOW .

Memo, No. STA/256-XA/90/1 - Dated at Lucknow, the {:—3-—1990

Subject s~ Promotions, transfers and poSting in PS Group 'B!
: cadre in U,P, Circle,

The Chief Postmaster-General, U,P, has ordered the~follGW1ng
transiers, postings and pv fw"notlona $~

1. Shri R,S. Gupta, SPOs, Sitapur isS transferred and posted
a3 . - S“tant Director, ..ure Region, He is attached in the
office of PMG Kanpur under thc supervision of DPS Kanpur,

who is holding joint charge till the time regular DPS JOlnS
at Agra,

2, Shri S .K, Mishra, Asstt, Director in the office of PMG
Kanpur is transferred and posted as Asstt, Director, Circle
Officc on his request and cost,.

3. Shri R,R, Mishra, Asstt, Director, Gorakhpur Recion, is -
transferrcd and posted as SPQCu, Sitapur viee no, 1, Shri Mishra
uhould be relieved locally without walting his substitute,

4, Shri 5. K Srivastava, an approved offlcer of PS Group 'B!
(at preSent Postmaster, Hardoi) and re-allotted to U,P. Circle
vide Directorate Memo. No, 9-52/89-SPG-I dated 10,1,90 is
transfeérred and posted as Asstt, Dircctor, Gorakhpur vice

Shri R.R. Mishra, H:: shoulé be relieved locally to proceed
for his new assignment immediately,

Charge report should be submitted to.all concerned.
1 (j\/M

( V.N. KAPOOR )Z§
Asstt, Postmaster-Gen (Staff)
for Chlef Postmaster-General, U.,P.

Tenv o s -

DG (Posts)~ SPG-I Scctien, N¢w Delhi,
Postmaster-General, Kanpur, /LM&{,W)
DPS, Lucknow/Kanpur/Gorakhpur,
Director ‘Accounts (Postal), Lucknow,
Officers edncerned,

Spds Sitapur, Hardoi,

Sr, Postmaster, Goraxhpur,

Postmaster, Hardoi/Sitapur,

Spare,

e o o e« o s ©
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL

CIRCUIT BENCH, LUCKNOW.
N (.Qﬂ -
78
O.2. No.&k of 1990 (L)

District Sitapur

AN

Between

R.S. Gupta ces Apﬁlicant

Versus

Union of India and others. .++ Respondents

SUPPLEMENTARY w&m‘dd&cd"\"
Z -

't

I, R.,S. Gupta aged about 51 years s/o Sri ,

Kripa Dayai Gupta at present working as Superintendent '/Z

of Post Offices, Sitapur, the deponent do hereby state

on oath as under:

1. That the deponent has filed the above

mentioned application in this Hon'ble Tribunal which

is pending.

2. That in para 6 of, the application, facts

have been stated which also referred about the malafid

bias and prejudice of Sri B.P. Singh towards the

applicant,

3. That some important aspect of the matter

left t0 be included in these facts which has nef,

filing of a supplementary affidavit.
co

A— .
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4, That regarding rotational transfers, instructions

have been issued from Director General, Department of

P & T, New Delhi to éll Heads of ?ostal Circles

and others and in this connection a communication /
No.69/24/79-SPB-I, dated 6th March,1982 which also _/

reproduced copy oOf communication No.69/4/79/SPB-I,

dated 12th November, 1981 from Director General,

Posts and Telegraph, New Delhi, to all the Heads of

Postal Circles and others. A true copy of the same

is annexed as Annexure No&24 to this: supplementary

amdwﬂ%&/ﬁ‘m -

5. That the- official jeep No.,USX 3?19 as per

departmental instructions was liable fp bevcondemned

and in this connection a communicatiohgNo.31-5/89—MV,

dated 12th May,1989 was communicated t& the applicaat
through cChief PMG, U.P., Lucknow Endt.No; dated

23.5.89 wherein information was required to be submitted
direct to the authorities concerned on the proforma,. e
A true photostat copy of the said communication is
annexed as Annexure A-25 to this supplementary;ﬁi%?a‘é%iij\
g=igavit, The applicant had acted undér the rules

and in accordance with the procedurevprevélent in

3. A= 2{ .

the department as also under the instructions issued

by the Chief Post Master General but stillisri Bhanu
Pratap Singh, 0.P.No.4 in order to harm an@ harass

the applicant and on accouﬁt of his prejudiFes, bias

and malafides issued letter dated 21,7.89 (énnexure A-14)
.and letter dated 4.8,.89 (Annexure A-ls). The applicant
has been advised to state that wherein an.éction has

been taken in accordance with the prescribed rules

as well as the procedure and also on the instructions
i

« i
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issued by the superior authorities, no incumbent

can either be gensored or taken to task by any
subordinate authorities., In this matter, the Director,
Postal Services is subordinate authorities to that of
the Chief Post Méster General and is dlso further
subject to rules and regulations'of the department.
Thus, the action taken by Sri B.P. Singh, the Director,
Postal Services by means of letter dated 21.7.89 and

4,8,89 are just malafides actions, unwarranted in law,

6. That Sri B,P. Singh, Dir_ector, Postal Services
N was so énnofed, prejudice with the applicant that on

the same = file he wrote a letter to Sri R.L. Malhotra,

Chief P.M.G., for the transfer of the applicant.

'The said matter was dealt in the office of the Chief

Post Master General, vide File No.Tech.A/M~5/Division/

M@/Chapter-III,
That
7. /Eor getting a case registered in CBI

in respect of TD fraud case of over R.,12.95 lakhs

the applicant had to undertake journey to CBI Office
Lucknow vide orders cohtained in CPMG, U.P* No.
Inv/M=-3/51/87/8, dated 27.7.89 (filed as Annexure A-7).
However, Sri B.P. Singh, Director, Postal Services

made a serious adv;rse remarks in the letter dated
21,7.1989, The applicant»submitéed a detailed

reply in this connection. A true photo copy of the

said reply is annexed as Annexure Nol\26 to this
supplementary a@éiéi;tf;/tggkéiﬁsm .

8. That Sri B.P. Singh did not consider the
instructions issued by Chief Post Master General,U.P,

Circle, Lucknow, under whose direction the
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the journeys were taken but on account of malafide,

prejudice and bias attitude towards the applicant,

issued another letter dated 17.8.89 passing unwarranted

strictures against the applicant,

9. That so far as matter relating to the

annoyence of Sri B.P. Singh, with feference to

the conduct of Sri Mukti Nath Tewari, Driver qf the
Jeep is concerned, the disciplinary proceedings

were initiated, 1In one of the disciplinary proceedings
increments for 3 years were with-held vide the

order dated 31.8.89 passed by the ?pplicant in

his official capacity as Supdt. of:Post Cffices,
Sitapur. Appeals were preferred against this order

of punishment as well as against the Memorandum a@§§§ﬁ¥§§§?
dated 31.57.89 for initiating disc%plinary

proceedings against Sri Mukti Nath Tewari, It may

be mentioned here that appeal is p?ovided under the
orders of punishment and no appealjis provided against
the memorandum of charges levelledfagainst an

incumbent.

That :
10, /sri B.P. Singh, the Director, Postal Services,
not only allowed the appeal and set aside the punishment
urwaxxarxed awarded on 31.8.89 by the applicant
withqﬁt the relevant file and futher cancelled the
memorandum of charges issued to Srﬁ Mukti Nath Tewari
vide the Memorandum dated 23x2x82x%né Rﬁggxﬁﬂ
26.7.89 and 31.7.89. A true photo copies of these
memorandums are annexed as ANNEXURE NO.A-27 andj28

to this supplementary aééédavé%béﬁ;2§v&>4 -

11, That the action taken by Sri B.P. Singh speaks
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in itself shows undue favour given to Sri M.E. Tewari

Driver. This may be mentioned here that the appeal

was decided without records and comments.

i2. That the transfer orders passed against the
applicant contained in Annexure A-23 is the result

of these malafides prejudices and bias attitude of

.Sri B.P. Singh towards the applicant.

13, That the transfer orders have been obtained
by Sri B.P. Singh, Director,Postal Services, under his
infiuence from Sri S.P. Rai, Post Master General,

(who has been transferred to Delhi after having been
relieved on 12.3.90) and the transfer orders of the
applicant has been passed on 613.90 after the orderé of
transfer of Sri Rai had been received in the Office

of the Post Master General. Sri B.P. Singh also stands

transferred to Assame.

Lucknow ' DEPONBNT __——

!

Dated: 14.3.1990

Verification

I, the above named deponent do hereby
verify that the contents of pgras 1 to )3>‘
of this supplementary affidav%t are true to my
knowledge and those stated in paras
arebelieved to be true on th% basis of records and
legal advise, ‘ |

Signed and verified this 14th day of March,

1990 in the Court's compound at Lucknow.

~ "éu,
DE PONE

1dentify the deponent who has signed before me p//////

: 4k\@faJ<ﬁ
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2 S1bi~ Rotational Transfers,

S - /
1Y) . f

-, I am directed to drew your attention %> this office Circular letter
* No,’ 6?&4/79—-SPE~'I, dt, 12-11-1331, 16-12-1391 and 21-12-81 (copirs enclosed
. for ready roforencae) Contnining detailed instructions on“r[ tha mubjact noted
above and to say that while effecting rotational transfers, provisions _
contained thaveoin should be kent in view in their totality and not in isolation
from'one anothar, This is utmost esontial in order to ohsure that thoreis
no complaint of wrong Interpretation of these instructibns.

t
-

ey - !
L e R e S R T R R P L R PR T o]

.Copy of corrmmiention 1n, 67)//‘/79—.’35‘!’-—1, Ay, 1

. 2Lh Mheeaber 01 from DoGe o PAT
Now D=1l to tho ALL Headn of Jwatn]l 4 »nlon ‘ ’ " ’

nnd obiefes,
Ot ety y

Sub:~ Retational Transfera, /

ot

4
e

ot

The question of rntational tranefer of st-f¢ ,*'Ajnft’:tt.f?d nn wnll ng nor-

4’»- gazetted-has been considered in depth. In ru~erzernism of 11 the  provions
ordors on tho gubject, the foilowin~ srders are ;ssued to remdate the

. rotational trancfer of staff, ' o -

20 '3 regards  transfara on completim of temime in ponts, the erdsting
instrueticng regard ing "noch tonure® yill continim to he apnlienhls for
various categories of staff both gazottod and non-gazotted ,an Tnid devn- iy
P&T Mannual Volume-IV. 7 : i '

. "‘"‘ ) .
3 43 regards trersfer on completion of tenuro in a station, tie

priciplon ns cxzpl-dned in the follouine m'"nr"mphv; will ba follound:

i ‘

Lo Cazoltod oflizara and non-pazotted aporcifory staff (ruch as i,

ASTMs ,IPOs, IRfa, J3, Juniom Accounts, Officers, etc) will Lo noimally
é?nure oA 4 yonrs ,which may be extonsed urlo 6 yenrs 4

individval cagng, i Lo public interest, The p:)\,‘im!‘.'! in respech of thn

‘gazetted officera will be exerciced by the P Divestsivya’ - o 4n ‘he

case of non-garehtcd nsupsrvisory staff, by the q'mcerned Hon o ef Ciscles,

Lo? (ot ted officers aa well no non-nnmt‘-m& of ficirle, wio have n7li-
India trimsfer liekility, may be tran-forrc? o anatic e ptation 4n '
some stato/rogion, on compiction of tearme, toltho extent arminintrazively
possible, ‘

he3 Ag rogards non-gazetiald operating stafif, they will alas ba 14410
to transfors from ong stati-n 4o andbinr (-.:';L\“{in their reapactiva yenptidng
units) on the basis of compintion of sta%’on ienure o 4 years, nich tranciera
- should nloo tako into esnsilera“ion  4nn roend for balancing of pordav nvd
" non-popular stations so tiwt populer o tnti'n}[? are nnt ponoprolined by
certain favoured employees. The station vemre of 4 years mey,hiwever, to
extended to 6 ¥ears in individual caces in the public intercat. The rcwerm
for extending tho station tenure beyond ?.h[‘b preacribod limit fre in
rospsct of the operative staff up to thn lede) of LG officinls will be
aercisod by tho concrrmed Diroctor of Posual services/pirector Teic: iy aa/
drea Manager/Doputy Geieral tannger and inthe case of higher glection prale
officiala, by thn lead o thoe Circl~s, ’

|

ety

!
|
|

Contedesed o
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Lede Since the bulk of Junior —accounts arfineres ¢re eocennbrated 1 Ul
Circle Matal ‘ccounts Officer, it sy noh te possibls 55 Tou {5 then i'™on ono
ababion to andthar on tho hasis of a fixed tenuvo. ilowever, {>r Junior :
Accounts Officers working outsido the Circle Postal Accounta Of7iecen 1.e. in
offices 1like SBCOs Postal 4tenp Depats, ITls  ant PLI, the sann stipul:tion

of station tenure of 4 years shoull apply .These, sfficers, after completion

of tonuro, s hould be brought back t> prstal Accounts Officres and t+% * position
in SBCOs etc. should be taken by those officials working in thn P .al dccounts
Offices, Junior dAccounts Officers on promotion,as far as mssibif ,8hould bo
posted outside ths Circle in which their parent office is 1scateds They noy

ba brought back wherover therc aré€ va€ancics to thoir parent ffise,after
completion of their tenure if guitahle vacancies are available in their
original parent office. The J30s and AO0s should be rotated periodically within
the Circle so as that they acquire veried experience. ' :

Se Tho crucial date for co:v\putinr:.tho complation (or othenwise) of the
tonure will be the 30th Séptbmboer. o

6e Transfers may not bo offected, save in cxce;.ptionnl circunstances (which
will inclwle administrtive neceassity) in the mifdle of thn ncndnmic sossione

T Tranafors my, a8 far a3 prasible, be n ffoctel aufficiently in advance
of thn commencement of the academis year, officinls who rre tan 49 comnlete
the tenure by tho 30th of Stptenber (in any yrar) should bhe transferrod in
the preceding april-June p~riot or the acadcenic session ,Those who are
completing the tenure after tha 30th of 3eptember, should bo transforred - in
Dncember of tho same year or in .pril=Jun> o thn £o1lowing year depending
upon tho starting dato of tho ncnderice sesaione Ordors in reapoct of rotational
transfors should b issued 4n the niddla of Docembnr,1981,n0 that of ficorn/ ‘
officials keop themsolves in readincss for moving to thoir station of posting
by Jamuary or hpril-thy.,1782 ,as tha case my I ,depending upon the academic
gossion. In futuro, tho amme pmenadure wil) hn £ollownd, -

8. Pariods of leave balen ¢ tha courae of n ponting in a station will

bn counted as duty for thd purpose o cr-putatism of the tonuro poriod, oxcopt 1
thnt eombtinous loave of any kiml exceodins  aix nonths at a atmtch will

bo oxcluted from tha tomiro porind. i o

9. Periods of training/deputation exceeding six months ot a timeo, both 4n
Tndia and abppad, will bo exclul'ed from the computation of tenure periodenll
sthar trnining/doputation pnriodn will bo cowmtnd as duty for the purpooo
of co~pmtatinn of tenure. '

10. The gtaff who have two ycars T loss o g2 on 30th Ceptember of eaoh
year hefors supnrannuation nay he exempted {rom rotationnl transfer, as far
as possiblo, and als> given posting of their choice to the extent administra-—

tively feasible.

1. In the cnse 2 f officers on deputationg o ather I)cprn't,mrmtn/l1i,n‘l.ﬂtr‘108
in tho some ®station,the priciples o bo fo1lownd will b that they nhold not
remain away from the field for tod long. n officer, on rotum trom doputati
will as a rule be pasted at a station different from the onn ho wng working
at btefore he proceded on deputation. The Same priciple will be followed in
mspect of officors returming fron foreign nsgignments. In excoptionnl ceses,
which should bo raro, if tho compotant nuthority in sntinfied that dn thn
interest of the Departmemt of posting of an officor at tho samo ntatim on
returm from deputation/fomign assigrment i3 nocessary a depurture from the
rulo may bo made, but in that cnse tho officer's sorvice in the Mpartmont
npt tho samn station prior to hin eputntion ;[fomign asoiprmont will bo tukon
ints> nceomt for calculating tho total poriod of tonure ot tha station

and on completion of tho prescribed tenure, he will have to ba transforrod to
anothor station. (for depitations 1o8s than 6 months, provisions undor pnra

9 will applyds ] ‘

j )
{'I Cbnt“f]. .3/"‘. [ X}
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™ 12, In recking the reriod of star é6f a Garattad officor nf a ntntion,
the veriod of non-gazetted porvice irmodiately vmcodi.nﬁ{ the pnzetted
Service at the same station will he taken into account, On rremoation [
foom a non-gazetted pr.de to a pazattad prade, an official will bhe
~~y . benerally transferred to a different functional unit at ;;a di ff{orent
', 8tation, It will, howsvar, be ensured that no official, on rromotion,
* N may te rosted to wrk in a rost vhich requires the cxarcine of mnorvisory/
 insrectérial vrowers over the stafi rrith whom he wvas wiking for a good
rériod of time or immediately tefera his rromtiong:

13, Ro~tranafar of an of ficar/officinl to the utn_tion' from vhich

he was transferred should nct %2 norrmally considered for a reriocd of

tw years., In other words, tn officer/official should srend a minimum

6@ two years at the statior 4o which he is transferrad jhefore ghe can

be considered eliginhle for re-traniafer,The tuo vears break is,however,

only a minimum concition rnd it will not entitle an officer/officinl

to claim ro-transfer tn “ha old station in -refuronce to othors who .
have eront lengor veriods outside, Re.transfer after albrenk of twe !
years may be consicered on administrative ag well nas ognrunc!rnﬂtc

prounds, In such casas, an re-transfer, en officer/official vill cournt

his tenure at the 51d station afresh for the -ur-ose of furiher rotational
transfer. Re—tranafar ¥nafore the com-lrtion »f Lo _years may ba considered
only in oxtrom? suhlic intaerest or on ex“rrre corvascic nnta

cnnt, {rmun«lrs_in
’\%A—I’}Iiﬁﬂgﬂ. Th-transfer of officard fren Replonal/aran Hlend Quarters
Circle head merters may, hovever,

b crneddared it ot the two-years
. restriction subject to exipgencies of servien nd iis vwireionl of
T station temura, . -
14, Trannfera on rrorotion may bo orlered kaering in =i~ the
oxipancies of ~ublic naervica, not ciihaband ne nrm--r*w?m JeLtar of tomire by
an officer/officinl a% a station, ‘hen trmansfersing on rrorplion
to a rost involving all.4ndia trnn-feraldlity, efi‘or‘t"s shoulil va mnda,
subject to =hlic intarnsh  tn it rosting in the game Strie/Circls
(whora tha Cireln esnmerican of rare then eno rtnta) 'qr replon, 17
transferred to outrida shabiona for lack of vacnmeddg, tha ”f”f“_"‘r,,
official may , aftar ‘joining duty ansk for -osting irhls o “hints Cirela
Replonglifforts will te nade, sidject to ~ublic interent, the comr.y
with roquest on the occurtence of a-rrorrinteo vacancy rrovided that
A the re-transfer, 1f made tefore twn vearr, will o tronted an v]()'un ,
—e at the racquest of thn 0ffiz3/official v reqment for re-ir mafer
will ‘be considered with res-cct to any officor/o ffi'{!inl who 4 .na neb
join the stntion nasirwrd to him, o

e ——— e e st

: |
- \ 3 v btndlt . . i
15, Casos of extersion cf temire, vhether ina ~ost c 5hn ,1.1.1,

on comrassionate prounds ahould ta e exce-tien nrd eonsiderad only tod
in very deserving ~acea, Fven in eich ecarer, exton.ﬂ%on of tin :rnrcri £
stationbanure ciouid not 'a granted fer mero then one yermr 1o o 0

R -~ e T T e - - - H i ~ vy .

“naxt sirerior autlnrity ard reriong Eraefor f':""‘lj"\‘ e pecoyded i the
file. Any rrovoanl far extancion kovard ape venr in res oeh of n‘nxi- tod
pazettod staff should ke refrrral fa ihe Ilracinrate, In cnra of pazotinc
officers, rrorosnls for pranting exicureinn 2ven for ona yenr chould b

’ ' i
raferred to the Directorata, _ ' !

16 Tranafers in the intereek of service mav|ho ordercd ly tha
comratont muthority aven thongeh Vo do et )l wiihin thn surview of tho
!

- . S e Imint atrntive

17, Yhile taking transfera of offteinle/officers admintabrnt.
noadsa of vrarticulnr ropton/Jhate el te Yot dn

above pnidolines,

riov,
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v 7 12, In recking the voriod of star 6f a Garettod officor at a station,
the vreriod of non-gazetted service irmodiately rrocedirp the pnzetted
Servica at the sama station will he taken into account, On rremoation
foom a non-gazetted pr-de to a pazatiad prade, an off{iclial will he

'~ . bonerally transferred to a different functional unit at a difforent

' _,station, It will, howevar, be ensured that no official, on rromotion, =

“*~N'may be rosted to work in a vost vhich requires the exsceise of mrervisory/

_ ingrectérial rowsrs over the stafl -ith vhom he was wiking for a good
(‘_: ' veriod of time or immediately tefcra his rromiion,

; 13, Pa~transfar of an of ficar/officinl to the station” from vhich

he was transforred should nct "2 normally considered for a verjed of

. tw years, In other wrds, #n officor/official should srend a minimm

| oI two yzars at the statior to which he is transferrad hofore ghe can

be considered elipgihle for re-tranafer,The tun vears htreak is,however,

only 2 minjrum crncition end it will not entitln an officer/officinl

_ ts oleim ro-transfer tr *ha old etation 4n rrofuronce to others who

havo eront lenger reriods outsida, Re.trannfer after a brank of twe

; years may be consicersd on administrative np wml] as com-arcicnnin

: prounds. In such cusas, an re-transfer, en officer/official i1l court
his tenure at the old station afresh for the rur-ose of further rotationnl
transfer, Re=traniar nfore tha corrlrtion of Lo years mar he considered.
only in extrom? suhlic intorest or on ex*rire cor-ascicneta {'rrrmndmin

' ' ¥eéry rare casgg, io-transfer of officar3 fren Pepional /vt Hend Quarters
%o Circle head muerters may, however, ba cencid=red +f' 1t *he two-yoars
restriction subject to exipencies of servirn nd e +~ici-nl of

"T‘ station temura, . b

: 14, Trannfora on ~rorotion may ko orlered kon-ing 4n vi-w the

: exipgancios of rublie nervica, not viihatand’ne none-conme et tor of tomire by
nn officer/official a4 a station, ‘hen transfersing on rreinlion
to a rost involving all.dndia trrn-forabilily, effor'ts shouil 1 mada.,
subject to vublic intarrst  to rivr rosting in “ho samn Stnie/Circle
(vhara thn Cireln ennmerisng of rore then enn ntntb) or replon, I
tranoferred to oubrida shobiond for lnel of ‘."xvlm:r'iv!'n, tha ntiteor,

- official may , after 'Joining duty ank for -esting i1 hla o K intn, Cireln

t Repionglfforts will be nxle, sioject to ~ublic 1r§_’tm=e.-x'r,, the comely

' with roquest on the occurience of a-rrorrinta vacancy rrovided that

the re-transfer, 4f mads tefora tun yenrr, will 10 trnated as dono

P Y at the request of tha offin2i/official 1D I‘O(rl’?‘fﬂl for re-tr.nafer

i v will be considered with res-ecct to any of ffear/officinl who .11 ~t

ﬁ join the station assimm~d to him, ‘ C

|
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; 15, Casos of exbersion of terire, shether 4n a -ost cr shn o,

' ' on eomrassionate prounds ahpild Fe TFE exse-tion nnd eonsidernd only

. : in very desorving ~asaa, Evyan in sich enceo, extencion of tin v:rf’rcribed

a stationbanure £ruid not 1a granted fer reva then on? yeor 1y the

" - poxt mirerior AUTHrity ard reniena Eranefer chendd te pecorded on the

. hd d . vt : P

file. Any :rotonnl far evtancli~n bavord apa crenroan refsfew of notl ftod
pazottod staff should te refarwval o dte Lirectorate, In rreo of rnzattac
officers, rro-ogals for pranting exicueion nven for ona vonr chould ta
referred to the Directorata, , ]

16, Tranafors in tha interock of c~rvieal mav ho ordored ty the
comratant suthority aven though Voo doone
above pnidolinng, !

]
17, “Yhile taking tranafera of off'efnd ﬂfofiic"rt; admint stratyvo
naedn of rarticnlnr roplon/dhnte spenld Yo ".";‘ 1 4n Anv,

ff411 st thin Ahe sarview of tho
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Copy of Communication letter .

K/

[

of‘circ}J:,eﬁ

RN ~
Sub, i wwmaff car/i
‘ A & ; )

e

: o Kindly furn
followihg- proforma, The
information direct under

- i
. -er }2\3“,Wf.1a§'{89-mv dated :\12 Ma/y,,_.s\9\ '
-From Department of PostsyNgwﬂDe;bl-l:%ddressedwto All H%ES:\ .
ov 4}1* .‘\', 8 \; . . .
| ) )
. %\

R .

A?‘ ?:f(_"- R \c)%q 5

'ectionébqh§¢1gs.(“

\ . . - ? h _ R . .
ish %ﬁmﬁrﬁ‘é’tion on the subject in the
controlling officers nay send this

_ intimation to your office so as to reach
. the Postal Directorate .before 31,5.,89,

Staff car/inspection -

{.- vehiecle which is condemned but not replaced so far also should

’

qullvdésig- Regist

] be included quoting reference of this office,if possible,so
. that case can be persued at thid end, I

requested to submit the above inf

Pﬁqw~6)~« mmm ¢ )C_Ck~ﬂm/>u~x/‘

. hation & ration Mzke .Date Date  xms Details Details
Ny : : } of of . Cover= ; Rema-
address of 'No,. tvpe urchase Regn. ed of. major of )
-the contro- ¥pe p S€ Regn. upto engine major- Lks
1ling offi : - 38 3,g90verhaur accide-
~cer. S - e lsﬂif, nts - -
: ’ , any if any
——— u -
W R A , v . . i
| “
) " . |
!
|
i
L e
o !
. |
| K} : . -
NoiTech A/M=5/MHMS/Plg/2 Dated at Lw. 3 3|.5,89 L
i » ‘ o DYS 1 C
i Copy to all the SSPOs/sSPOs/in U.P.Circle) They are

] ormation direct to Posta
Diﬁector :under intimation to this office, ‘

4

Asstt.pirect
For Chief PR.M.G,
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Statement of imputation and misconduc

Sri M.NeTewari Jeep

t ageinst
Driver DO Sitapur,

0coeecosee

Sri Mukti Nath Tewari'Jeep

Driveg DO wons granted

Eerned leave for the period from 8.5.89 to 26,5.89

but was not relisved, On 9,5,

69 at the occassion

of visit of Chief Postmaster-General to Sitapur HO
he was required to drive the Jeep upto

barrier to receive %Qe Chief Postmrster-General .
g

He came neer the ga

e of the Jeep and refussd

to drive the Jeep on the plea that he.was on leave.

The above act of Sri
positionb before the
no alternate arrange
did not prepare any
cherge and returned
overstaying tQP leay

Thus by the above

committed grey¥. misconduct and actied |f

unbecoming of a Govt

the provisions of ru
rule 1964,

M.N.Tewari created an embressing
Chief Postmaster<General as .
ment could.be made. Sri M.N.Teuwari
charge report for handingover -

to duty on 30.5.89 F/N efter
e grented by 3 days,

act the ssid Sriﬂm.N.Temari

4n a manner
sservant, thereby |contravened

la 3 (1) (141) of lccS (Conduct)

\

\y».}*/‘ /
Supdt.of Post Offices
Sitapur Dn.261001,
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Statement of imputetion of misceonduct or q@sbahavibur
ageinst Sri NN Tewsri Driver % SFPO's Sitapure

000000

Sri M.Ne.Tewari wes required to dirve the Jeep
on 3.5.89 A/N from Sitspur to Lucknow in connection g
with meeting to be held in Regional Dffice LUCkﬂOUoQ“11)§
He was sccordingly informed st 10,06 Al on 3,5.89 )
by the undersigned es well as by the ASPO's (HQ),
Sri Me.NeTewari left from office at 3,30 P:M. to avoid
driving of Jeep after 4.00 PM on 3.5.89 m%thout any

permission or information.

Thus by the sbove act the aforesaidvéri MeNeToweri
disobeyed the orders and failed to maintain 4¢ devotion
to duty es required h§ him under rule 3 (1) (i)

and also committed grhve misconduct by acting in e
manner Gnbecoming &%%a Govt.servant in contravention
of rule 3 (1) (1i1)%¢f ccs (Conduct) rules 1964,

v ! .
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